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IN THE SUPREME COURT OF INDIA
WRIT JURISDICTION
I.A. NO. 65534/2021
IN WRIT PETITION (C) NO. 1470 OF 2019
& OTHER CONNECTED MATTERS

IN THE MATTER OF :

INDIAN UNION OF MUSLIM

LEAGUE PETITIONER
VS.

UNION OF INDIA RESPONDENT

COUNTER AFFIDAVIT IN I.A. NO. 65534/2021
IN WRIT PETITION (C) NO. 1470 OF 2019
ON BEHALF OF THE UNION OF INDIA

I, Ashutosh Anand S/o Shri Ashok Kumar Pathak, aged 45 years
presently working as Under Secretary in the Ministry of Home Affairs,

Government of India, do hereby solemnly affirm and state as follows:

1. Thatin my official capacity I am acquainted with the facts of these
cases, | have perused the record and am competent and authorized to swear

this affidavit on behalf of the Union of India.

2. I state and submit that since I am filing this affidavit in reply as is
necessary for the purpose of opposing, entertaining and grant of any interim
order. I reserve liberty to file a further and a detailed affidavit hereinafter as

and when I am so advised.
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30 I hereby deny and dispute all the facts stated, contentions raised and
Y Y p
grounds urged in the I.A. except those which are specifically and

unequivocally admitted in this reply.

4. Itissubmitted that the WP(C) no. 1470/2019 was regarding a challenge
to the validity of the Citizenship (Amendment) Act, 2019 (CAA). The instant
IA No. 65534 of 2021 in Writ Petition 1470/2019, preferred by the Petitioner is
concerning the notification dated 28 May 2021 which is concerning the mere
delegation of power vested with the Central Government. It is submitted that
the notification dated 28 May 2021 has no relation whatsoever with the CAA
and it is inconceivable that the present IA can be moved in the W.P. 1470 of

2019.

5, Itis submitted that the notification dated 28 May 2021 seeks to merely
delegate the power of the Central Government to the local authorities in
particular cases. The said notification does not provide for any relaxations to
the foreigners and applies only to foreigner who have entered the country
legally as the Central Government used its authority under Section 16 of the
Citizenship Act and delegated its powers to grant citizenship by Registration
or Naturalisation to District Collectors. It is submitted that it is merely an
administrative delegation of power without any specific classification or

relaxation.

©. 1t is submitted that a brief analysis of the historical issuances of
delegation of power notifications, as has been done in the present case, would
be relevant in the present context. It is submitted that the Citizenship Act,
1955 was enacted in December 1955. Sections 5 and 6 provided for grant of
citizenship to foreigners by way of Registration and Naturalisation. In the Act

of 1955, the citizenship by Registration was to be granted by the “prescribed
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authority” whereas the citizenship by Naturalisation was to be granted by the
“Central Government”. It is further submitted that the citizenship by
Registration was to be granted to foreigners of following categories:-

(i)  Persons of Indian origin -under sections 5(1)(a) and 5(1)(b)

(ii) Women married to Indian citizens -under section 5(1)(c)

(iii) Minor children of Indian citizens -under section 5(1)(d).

(iv) Person who is citizen of country specified in the First Schedule of the

Act

A copy of the Section 5and 6 of the Citizenship Act, 1955 is attached herewith

and marked as Annexure - R 1.

J.  1tis submitted that as per the Citizenship Rules, 1956, the “prescribed
authority” to grant citizenship by Registration to persons of Indian origin
[under section 5(1)(a)] or to minor children under section 5(1)(d) was
“District Collector”. For other categories under section 5 or all categories
under Section 6, the granting authority was the Central Govt. A copy of the
relevant pages of the Citizenship Rules, 1956 is attached herewith and marked

as Annexure - R 2.

8. It is submitted that the said legal framework continued till the year
1985. It is submitted that consequent to the decisions taken in the Assam
Accord of 1985, the Citizenship Rules, 1956 were amended through the
notification dated 01/04/1986.A copy of the notification dated 01/04/1986 is
attached herewith and marked as Annexure - R 3. In the amended rule 8,
the authority to grant citizenship by Registration under sections 5(1) (a) and
5(1) (d) was prescribed as the Central Government (in place of the District

Collector). Subsequently, through the Citizenship (Amendment) Act, 2003,



WWW.LIVELAW.IN

4

Section 5 was amended and the authority to grant citizenship was provided
as the “Central Government” in place of the “prescribed authority”. A copy of
the Citizenship (Amendment) Act, 2003 is attached herewith and marked as

Annexure - R 4.

9. Itis submitted that Section 18 of The Citizenship Act, 1955 confers on
Central Government powers to make appropriate rules to carry out the
provisions of this Act. In the year 2004, the Central Government notified the
Citizenship (Amendment) Rules, 2004. A copy of the Citizenship
(Amendment) Rules, 2004 is attached herewith and marked as Annexure -
R 5. The said Rules delegated the power to grant the citizenship by
Registration under Section 5, in respect of Pakistani nationals of minority
Hindu community, to four District Collectors of Gujarat and to the Home
Secretary, Gujarat if such Pakistani nationals of minority Hindu community
lived in other Districts of Gujarat. In the same notification, the Central
Government also enabled Collectors of Barmer and Jaisalmer Districts to
register as citizens of India “Pak nationals of minority Hindu community”
displaced due to 1965 and 1971 wars. It may be noted that the same was also
merely a delegation of the power for a specified community and not any

relaxation in the requirements of citizenship.

10, 1t is submitted that such citizenship-granting power, in effect
delegation of power, in respect of “minority Hindus with Pakistani
citizenship” who had migrated to India five years back was also delegated to
Collectors of all the Districts in the State of Rajasthan. It is submitted that
initially, this delegation of powers of Central Government to District
Collectors of Rajasthan, Gujarat and Home Secretary of Gujarat State was

only for one year. It facilitated faster disposal of citizenship applications of
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the specific community from Pakistan at the local level where they were

residing.

11. 1t is submitted that on February 22, 2005 the Central Government
extended the delegation of its power by another year. It is submitted that
thereafter, vide Gazette notification dated 12" July, 2006, such powers were
extended again by Central Government for one more year. A copy each of the
Gazette notifications dated 22" February, 2005 and 12" July, 2006 is attached
herewith and marked as Annexure - R 6. The chronology, which is

illustrative of the measures taken, which led to the amendment of the said

rules in year 2004 is as under:-

TABLE ON 2004 AMENDMENT TO THE CITIZENSHIP RULES, 1956

LETTER ISSUE/REQUEST
DATE
06.03.2002 | After considering the representation of refugees/displaced

persons belonging to minority communities of Pakistan, the
then Chief Minister of Rajasthan requests the Deputy Prime
Minister (who was also the Home Minister) to issue statutory
instructions eg. delegation of powers to SDM etc. to resolve
the difficulties faced by Pakistan Hindu minority migrants
for grant of visa and citizenship The letter specifically deals
with the issue that most of these hapless migrants belong to
Scheduled Casts (SCs) of Hindus and that the National
Commission

for SCs and STs in its meeting held on 19" July, 2001 had
discussed this matter in detail so that these migrants can be

granted Indian citizenship expeditiously .
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04/02/2004 | The Chief Minister of Rajasthan requests the Minister of
State in MHA to resolve the issue of grant of Indian
citizenship to migrants of minority communities (Hindu) of
Pakistan who have migrated to India due to persecution on

religious grounds.

o1/03/2004 | Vide Notification dated 28/02/2004 published on
01/03/2004, the Citizenship (Amendment) Rules, 2004 came
into force delegating power to grant citizenship through
registration mode to District Collectors of Rajasthan and 4
Districts Collectors of Gujarat and to the Government of
Gujarat for other districts in Gujarat, in respect of Pakistan

nationals of minority Hindu community.

13/07/2004 | Shri Ashok Gehlot, the then MLA requests, the Minister of
State in MHA to consider delegation of powers to collectors
for speedy granting of citizenship to minority migrants from
Pakistan who were forced to come to India due to

persecution on religious grounds.

15/09/2004 | Shri Ashok Gehlot, the then General Secretary, AICC
requests the then Home Minister to implement the
notification published on 1/03/2004 regarding delegation of
powers to collectors for speedy grant of citizenship to Hindu
minority migrants from Pakistan who were forced to come

to India due to persecution on religious ground.

12.10.2004 | The Minister of State in the MHA acknowledges letter dated
13" September, 2004 of Shri Ashok Gehlot, MLA regarding

delegation of special powers to the collectors of some
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Districts in Rajasthan and Gujarat for grant of Indian
citizenship to Hindu migrants of Indo-Pak wars living
illegally in those areas since decades. The Minister replies
that appropriate notifications to amend the Citizenship

Rules, 1956 have been issued.

10/12/2004

Shri Ashok Gehlot, the General Secretary, AICC requests the
Home Minister to waive all kind of fees for visa extension
and grant of citizenship in respect of migrants of Hindu
minority community of Pakistan most of whom belong to

the lower strata of society.

22/02/2005

The Citizenship (Amendment) Rules, 2005 come into force
extending the provisions of the Citizenship (Amendment)
Rules, 2004 notified on 01/03/2004 to two years instead of

one year.

12/07/2006

The Citizenship (Amendment) Rules, 2006 come into force
extending the provisions of the Citizenship (Amendment)
Rules, 2004 notified on 01/03/2004 to three years instead of

one year.

08.04.2009

Shri Ashok Gehlot, the Chief Minister of Rajasthan writes to
the Home Minister regarding “outstanding issues of large
number of Pak oustees from Hindu/Sikh communities”. He
argues that delegation of authority once again to grant
citizenship, as done by aforementioned notifications could
be considered for addressing the problems of the remaining
Pak oustees who are illiterate and belong to SCs/STs and

weaker sections of society.
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A copy of the documents mentioned in the above table regarding

amendment of Citizenship Rules is attached herewith and marked as

Annexure - R 7

12. 1t is submitted that Section 16 of The Citizenship Act, 1955 confers
powers on Central Government to delegate some of its citizenship - granting
powers to such officer or authority as may be specified. In year 2016, Central
Government used its authority under Section 16 of the Citizenship Act and
delegated its powers to grant citizenship by Registration or Naturalisation to
District Collectors of 16 districts and Home Secretaries of Governments of 7
States in respect of migrants belonging to six specified minority communities
of Afghanistan, Pakistan and Bangladesh, for a period of two years. A copy of
the 2016 notification is attached herewith and marked as Annexure - R 8. It
is submitted thatthis was done to fast track the decision on citizenship
applications of this category of foreigners. In 2018, this delegation of power
was extended until further orders. A copy of the 2018 notification is attached

herewith and marked as Annexure - R 9.

13. 1tisalso submitted that in the meantime Central Government received
several representations to delegate its power to grant citizenship in respect
of the aforesaid legal migrants to some more districts/ States also where
sizeable population of such migrants has been residing.Therefore, Central
Government has by notification dated 28/05/2021 further delegated its power
to grant citizenship in such cases to the Collectors of 13 more districts i.e.
Morbi, Rajkot, Patan and Vadodara in Gujarat, Jalore, Udaipur, Pali, Barmer
and Sirohi in Rajasthan, Durg and Balodabazar in Chhattisgarh, Faridabad in

Haryana and Jalandhar in Punjab and to The Home Secretaries of two more
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States i.e. Haryana and Punjab. Therefore, now District Collectors of 29
districts and Home Secretaries of g States will exercise powers of Central
Government to grant citizenship to the specified category of foreigners. The
Central Government has also retained its right to simultaneously use these
powers any time.A copy of the notification dated 28/05/2021 is attached

herewith and marked as Annexure - R 10.

14. 1t is submitted that the said measure has been taken on numerous
occasion previously and is largely a function of the administrative exigencies
of the situation. The delegation of power vide notification dated 28/05/2021
is in respect of those foreign applicants who fulfil the eligibility criteria and
who are in possession of valid documents like passports and Indian visa.
These documents are mandatory as per provisions of sections 5, 6 and 2(1)(b)
of the Citizenship Act, 1955. The statutory Form II to Form VIII appended to
the Schedule-I of the Citizenship Rules, 2009 prescribed in rules 4 to 10 of the
Citizenship Rules, 2009 require that copies of valid passport and valid
residential permit are needed to be submitted alongwith the citizenship
application Forms. It is submitted that the same would not be relatable to the
legislative steps taken through the CAA which provide for a classification
with a rational nexus and intelligible differentia as has been explained in

detailed in the Counter Affidavit of the Central Government.

15. 1t is submitted that the notification dated 28 may 2021 is merely a
process of decentralisation of decision making aimed at speedy disposal of
the citizenship applications of such foreigners as the decision will now be
taken at the District or State level itself after examining each case. It is
submitted that no relaxation whatsoever has been made in respect of the

eligibility criteria between different foreign nationals which are laid down in
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the Citizenship Act, 1955 and rules made thereunder. Hence, the question of

violation of Article 14 in making the certain classification does not arise.

16, 1t is further submitted that the existing law and procedure for
acquiring citizenship of India is in no way sought to be amended through the
impugned notification. It is submitted that any foreigner of any faith can
apply for citizenship of India at any time. The Central Government shall

decide that application as per law and rules.

17. 1t is submitted that the delegation of power vide notification dated
28/05/2021 is in respect of those foreign applicants who fulfil the eligibility
criteria and who are in possession of valid documents like passports and
Indian visa. As broughtout in earlier paragraphs, similar delegation of power
has been permitted by Central Government in 2004, 2005, 206, 2016 and 2018
also. It is submitted that the notification dated 28/05/2021 does not relate to
the Citizenship (Amendment) Act, 2019 (CAA) which has been inserted into

the Act as section 6B.

18. 1t is submitted that the notification dated 28 May 2021 is about
extending the delegation of power to grant citizenship to collectors of more
districts and Home Secretaries of more Sates. It is submitted that similar
notifications dated 23 Dec 2016, 23 Oct 2018, 28 Feb 2004, 22 Feb 2005 and 12
July 2006 regarding delegation of power to grant citizenship have been
brought out in this Ministry’s counter affidavit dated 11 March 2020
submitted in Hon’ble Supreme Court in WP(C) no. 1470/2019. The present
notification is similar to above notifications which have been already brought
out by this Ministry in the counter affidavit which is available with the
petitioner since March 2020. Hence, it is submitted that there is no urgency

in the instant IA as has been pleaded by the Applicant.
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19, m light of the above, it is submitted that the applications are liable to
be dismissed by this Hon’ble Court. I further submit that the Union of India
reserves the right to file a more detailed affidavit with the leave of this

Hon’ble Court, if necessary, at a later stage.

20. The present affidavit is bona fide and in the interest of justice.

|

7 DEPONENT

AR
HUTOSH ANAND)
srar(A:faa /undt’se“e‘a”

Aff”ﬂm
Home a
M'n'sfg&&w Ry BF PHHI

Verified at New Delhi on this 14"day of June, 2021, that thgﬁ:ontents of the
above affidavit are true and correct to my knowledge and belief derived from
the official records. No part of the above affidavit is false and nothing material
has been concealed there from.

VERIFICATON

DEPONENT

AR

HUTOSH ANAND)
(Agﬁxa/unde' Secretary

f Home Affa|r<

M'"'Sgw, Ry BF A
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(2) Notwithstanding such repeal, anything done or any action
teken (including any appointment or delegation made, order, instru-
ment or direction issued, rule or regulation made under that Act)
shall be deemed to have been done or taken under the corresponding
provisions of this Act and shall continue in force accordingly

unless and until superseded by anything done or any action taken
under the relevant provisions of this Act.

46.- The-Court—of the - Judicial- Commissioner established under Deféarafgm
sectlon 3 is hereby déclared to be a High Court for the purposes of aial Eglmf'
art1cles 132, 133 and 134 of the Constitution; and the provisions of mlSSldHCI

the Judicial Commlsswoners Courts (Declaration as High Courts) s e Rtigh

XV of 1950. Act 1950, shall apply to that Court as they apply to a Judicial Com- Cout for

cerfain
r‘ms:mner«s\Court‘_m ex1stence at_ the commencement of this Act... purposes.

4/@ { 4a 0 THE CITIZENSHIP ACT, 1955

N Act No. 57 OF 1955
/// o [30th Dzcember, 1555] a

An act to provide for the acquisition and termination of Indian
citizenship.
BE it enacted by Parliament in the Sixth Year of the Republic of
India as follows:—

1. This Act may be called the Citizenship Act, 1955. Short titla,
2. (1) In this Act, unless the context otherwise requires,— Interpréte=
tion, |

.(a)' “g Government in India” means the Central Government
or a State Government;

(b) “citizen”, in relation tb a country specified in the First
Schedule, means a person Who, under the citizenship or
nationality law for the time being in force in that country, is
a citizen or national of that country,

(¢) “citizenship or natmnahty Jaw”, in 1 relation to a country
specified in the First Schedule, means an enactment of the legis-
lature of that country which, at the request of the Government
of that country, the Central Government may, by notification in
the Official Gazette, have declared to, be an emactment making
provision for the citizenship or ngtlotnall’ty of that country:

Provided that no such notiﬁcation shall be issued in relatlonr
to the Union of South Africa except with the previous approval
of both T-Iouses.a of Parliamen,,

A

4 &g ,\,/ B §i BN \“’ﬁ e l‘e“’r JC‘*\JXZ L*‘S:riif’"‘v”?‘y
g .

" 3 #
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Crrizenship lact 57

(d) “Indian consulate” means the office of any consular
officer of the Government of India where a register of births
is kept, or where there is no such office, such office as may be
prescribed; '

(&) “minor” means a person who has not attained the age of
eighteen years; .

(f) “person” does not include any company or association
or body of individuals, whether incorporated or not; '

(9) “prﬂscrlbcd” means prescribed by rules made Lnder this
Act;

- (k) “undivided India” means India as defined in the Govem-
ment of India Act, 1935, as ongmally enacted. ‘

(2) For the purposes of this Act, a person bom aboard a regls*rered
ship or aircraft, or aboard an unregistered ship or aircraft of the
Government of any country, shall be deemed to have been born in
the place in which the ship or aircraft was reg.st ered or, as the case
may be, in that country. ‘ B

(3) Any refe rence in this ‘Act to the status or deseription of the_
father of a person at the time of that person’s: ‘birth shall, in rela-

" tion to a person born after the death of his father, be construed as

a reference to the status or descrip ption of the father at the time “of
the father’s death; and where that death occurred before, and the
birth occurs after, the commencement of this Act, the 'status or
description which would have been applicable to the father had- ‘he
died after the commencement of this Act shall be deemed to be the

s»aztuq or description applicable to him at the time of his death.

(4) For the purposes of this Act, a person sha.l be deemed to be
of full age if he is not a minor, apd of full capacity if he 1s not of
unsound mind.

ACQUISITION oF CrrizeNsHIP

3. (1) Except as r;ro-‘nded. in sub-section (2) of thls section, -every
pﬂrson born in India on or after the 26t h Japaaq, 1950 shall be
a citizen of India by birth.

(2) A person shall not be such a citizen by v1rtue of this sectlo"l
if at the time of his birth—

(c) his father possesses such immunity from smts ‘and legal -

process as is accorded fo an envoy of a foreign soverelgn power
accredlted to the President of India ard is not a cltlzen of India;
ar

(b} his fathe_r» is an enemy alien and the birth occurs in &
place than under ogcupation by the enemy.. '

R

O
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"4, (1) A person born 0'.:1> de India on or after the 26th January,
1950, shall be a citizen of India by descent if his father is a citizen
of India at the time of his birth: '

Provided that if the father of such a person was a citizen of India
by descent only, that person shall not be a citizen of India by virtue
of this section unless—

{a) his birth is registered at an Indian consulate within oné
year of its occurrence or the commencement of this Act, which-
ever is later, or, with the permission of the Central Government,

fter the expiry of the said period; or

(b) his father is, ai the time of his birth, in service under a
Government in India. ‘

(2) If the Central Government so directs, a birth shall be deemed
for the purposes of this section fo have been -registered with iis
perniission, notwithstanding that its permission was not obfained
before the registration.

(3) For the purposes of the proviso to sub-section (I}, any male
person born outside undivided India who was, or was deemed {0 be;
a citizen of India at the commencement of the Constitution shall
be deemed to be a citizen of India by descent only.

5. (1) Subject to the provisions of this section and such conditions
and restrictions as may be prescribed, the prescribed authority may,
on application made in this behalf, register as a citizen of India any .
person who is not already such citizen by virtue of the Constitu-
tion or by virtue of any of the other provisions of this- Act and
belongs to eny of the following categories:—

(@) persons of Indian origin who are ordinarily resident in
India and have been so resident for six months immediately
before making an applidation for registration;

(b) persons of Indiah origin who are ordinarily resident in
any country or place outside undivided India;

(c) women who zhel or have been, marrled to citizens of
Indis; : :
(d) minor children of persons who are citizens of India; and”
{e) persons of full age and capacity who are citizens of a
country specified in the: First Schedule:

Provided that in preccrlbmg the conditions and restrictions
subject to which persons of any such ‘country may be regisiered
as citizens of India under itms clause, the Central Government
shall have due regard to the conditions subject to which citizens
of India may, by law or practhe of that country, become citizens
of that couniry by regist *atlon
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_ Explanation—For the purposes of this sub-section, a person
shall be deemed to be of Indian origin if he, or either of his

parents, or any of his grand-parents, was born in undivided India.

(2) No person being of full age shall be registered as a citizen of
India under sub-section (I) until he has taken the oath of allegiance
in the form specified in the Second Schedule.

(3) No person who has rencunced, or has been deprived of, his
Indian citizenship, or whose Indian citizenship has terminated,
under this Act shall be registered as a citizen of India under sub-
section (I) except by order of the Central Government. ‘ ‘

(4) The Central Government tnay, if satisfied that there are %5
special circumstances justifying such registration, cause any minor ’
- to be registered as a citizen of India.

- (5) A person registered under this section shall be a citizen of
India by registration as from the date on which ‘he is so registered;
and a person registered under thé provisions of clause (b) (it) of
article 6 or article 8 of the Constitution shall be deemed to be 2
citizen of India by registration as:from the commencement of the
Constitution or the date on which he was so registered, whichever
may be later. ‘

Citizenship 6. (I) Where an application is made in the prescribed manner by
fgtifjf“rah" any person of full age and capacity who is not a citizen of a country
. specified in the First Schedule for the grant of a certificate of
. : naturalisation to him, the Central Govermment may, if satisfied that
the applicant is qualified for naturalisation under the provisions of

the Third Schedule, grani to him a certificate of naturalisation:

Provided that, if in the opinion of the Central Government, the
applicant is a person who has rendered distinguished service to the
cause of science, philosophy, art, literature, world peace or human
progress generally, it may waive all or any of the conditions speci-

: fied in the Third Schedile. :

" (2) The person tc whom a certificate of naturalisation is granted .
under sub-section (1) shall, on taking the oath of allegiance in the
form specified in the Second Schedule, ‘be a citizen of India by
naturalisation as from the date on which that certificate is granted.

"

Sitizenship 7. If any territory becomes a part of india, the Central Govern-
A T ment may, by order notified in the Official Gazette, specify the
tory. persons who shall be citizens of India by reason of their connection

with that territory; and those persons shall be citizens of India as
from the date to be specified in the order.”
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The Gazette of Endia

EXTRAORDINARY
PART II—Section 3

| PUBLISHED BY AUTHORITY
No. 204] NEW DELHI, SATURDAY, JULY 7, 1956

MINISTRY OF HOME AFFAIRS
NOTIFICATION '
New Delhi, the Tth July 1956
THE CITIZENSHIP RULES, 1956
S.%LO. 1574.—In exercise of the powers conferred by section 18 of

the Citizenship Act, 1955 (57 of 1955), the Central Government
hereby makes the following rules, namely: — ’

. ‘ Parr I—PRELITMINARY
1. Short fitle and commencement.—(1) These rules may be
called the Citizenship Rules. 1956.
(2) They shall come into force at once.
2. Deflaitions.—In“these rules, unless the context otherwise
requires,— - ~
(a) the “Act” means the Citizenship Act, 1955 (57 of 1955);
(b) “Collector” means in the Presidency-town of Bombay,
Caleutta 6r Madras, the Collector thereof, and elsewhere
the chief officar-in-charge of the revenue-administration
of a district, and includes such other officer as the Cen-
tral Government may, by notification in the Official
Gazette, appoint (to perform the functions of  the
Collector under these Rules ih respect of any area;
(c) “Form” means a form in Schedule I;
(d) “Schedule” means a Schedule to these Rules;
(e) “Secretary” means the Secretary or a Joint Secretary to
the Government of India tn the Ministry of Home
Affairs;
(f) “section” means a section of the Act.

- Part II—CrrrzensHIP oF INDIA BY REGISTRATION

-

| .£\1)3;&¢;°m of application for registration under section 5(1)(a).—

application for reglstration as a citizen of Inetin i er
sectiot 5(1) (2) shall be in Form I. er'Q:b}u 5'-&?’,&;}AR[4 7
PN T IIANAL
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"~ (2) The oath of allegiance given at the end of the Form shall
be affirmed (or sworn), subseribed and attested before making the
application. »

4. Form of application for registration under section 5(1)(c).—
(1) An application by a woman for registration as a ci‘izen of
India made under section 5(1) {¢) shall be in Form II and shall
be accompanied by documentary evidence to show that the appli-
cant has renounced or lost the citizenship of her country in accord-
ance with the law in force therein or by an undertaking in writing
that she will renounce that citizenship in the event of .her appli-
cation being sanctioned.

(2) The oath of allegiance given at the end of the Form shall
be affirmed (or sworn), subscribed and attested before making the
- application. ST N

3) An app]icaﬁon’ under sub-rule (1) shall not lie unless for
one year immediately before the date of application, the applicant—

(8) bas resided in India; or
(b) has been in the service of a Government in Indis.

Ezplanatton—In computing the period of one year, broken
perioﬁ of residence-and service under clauses (a) and (b)‘ may be
taken into account. - g L .

5. Form of application for registration under section 5(1)(d)—
An application for the registration of a minor child of a citizen of
India as a citizen thereof made under section 5(1) (d) shall be in
Form III and shall include the following particulars, that iz to
say— .

(a) a statement whether the applicant is 8- parent.or guardian
of the child, and, if he is a guardian, how he became a
guardian; '

(b} a statement showing that each of the parents of the child
1s, or, If deceased, was at the time of death, a citizen of
India;

(c) a statement of the reasons for which it iz desired that
the child should be registered as a citizen of India.

6. Form of application for registration under section 5(4).—
An application for the registration of a minor child as a citizen of
India mede under section 5(4) shall be in Form IV and shall include
the particulars specified in clauses (a) and (c) of rule 5.

7. Authority to which application is to be made.—An applica-
tion for registration shall be made to the Collector within whose
jurisdiction the applicant is ordinarily resident. ‘

8. Authority to register as chiizens—The authority to register
a person as a citizen of India under section 5(1)(a) or section
5(1) (d) shall be the Collector, and in any other case under these
Rules, the Central Government. :

1]
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9. Collector to make inquiries before regisiration.—The Collec-
tor shall, before registering a person under section 5(1) (a), satisfy
himself that the person—

(a) is of Indian origin and has been actually resident in
India for six months immediately preceding the date of
application;

(b) has close connections in India;

(¢) has an intention to make India his permanent home;

(d) has signed the oath of allegiance as prescribed in the
form of application;

(e) is of good character and is otherwise a fit  and proper
person to be registered as a citizen of India.

10, Cerfificate of registration to be granied to persons regis-
ter (1) Every person who is registered as a citizen o India
unc?gi- section 5(1) (a) or section 5(1) (d) shall be issued a certificate
of registration in Form V.

(2) Every person who is registered as a citizen of India under
secgon 5(1) (c) or section 5(4) shall be issued a certificate of regig-

fration in Form VI

13) When a certificate of citizenship is issued under sub-rule
(1) lor sub-rule (2), a duplicate copy' thereof shall be prepared and
preserved for record by the issuing authority.

11. Register of persons registered under section 5(1)(a), to be
kept by each Collector.—There shall be kept by each Co}iectorq

(a) a register containing the names of persons registered as
citizens of India under section 5(1) €a), in Form VII—
PARTI; - 0

(b) aregister containing the names of minor children registered
as citizens of India under section 5(1)(d), in Form
VIII-PART I;

(c) a register containing the names of persons whose appli-

- cations for registration as citizens of Indis under section
5(1) {(a) have been rejected in Form VII—Part II;

{d) a register containing the names of the minor children

whose applications for regisiration as citizens of Indis

under section 5(1) (d) have been rejected, in Form
VIII—PART II

12. Register of persons regisiered under sections 5(1)(c) anmd
5(4).—There shall be kept by the Central Government in the Minis-
try of Home Affairs:— : _

(2) a register containing the names of the women registered
as citizens of India under section 5(1) (¢) in Form IX;

(b) a register containing the names of the children registered
as citizens of India under section 5(4) in Form %(

]13. Manner of making enirles in register.—All entries made in
the (registers kept under rule 11 and rule 12 ghall be numbered
consecutively, and each entry shall relate to one person only.

18
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[§. 26011/10/g0-m &.)]
T FAR, W T
MINISTRY OF HOME AFFAIRS
New Lelhi, the 1st April, 1986
NOTIFICATION

G.S.R. 567(E)—In exercise of the powers conferred by
section 18 of the Citizenship Act, 1955 (57 of 1955), the

Ceniral Governmeni lereby makes the following rules fur-
ther to amend the Citizenship Rules, 1956, namely g

1. (1) These rules may be called the Citizenship (Second
Amendment) Rules, 1986,

(2) They shall come inte force on the date of their
publication in the Official Gazette,

2. In the Citicenship Rules, 1956 (hereinafter referred to
as the said rules), for rules 8 and 9, the fojlowing rules
shall be substituted, namely :—

“8. Authority to register as Citizens.—The authority to
register o person as a citizen of India under these
rules shall be the Central Government.

L

9. Collector to transmit all applications 1o the Central
Government with a report.—The Collector shall
transmit every application under section 5(1)(a)
received by him to the Central Government through
the State Government or the Union territory Admi-
nistration, as the case may be, alongwith a report
as to whether the applicant.—

(a) is of (ndian crigin and has been actnally resident
in India for six months immediately preceding
the date of application;

(b) has close conmections in India;

{c) has an intention tc make India his permanent
home;

{d). has signed the oath of allegiatce specified in
the Second Schedule to the Act; and

(e) is of good character and is otherwise a fit and
proper person to be registered as a citizen of
India.”.

3. In rule 11 of the said rules, for the heading and the
opening paragraph, the following shall b substituted,
namely :—

“Register of persons Tegistered under section 5(1)(a).—
There shall be kept by the Central Government in
the Ministry of Home Affairs.”

4. Rule 14 and 16 of the said rufes shall be omitted.
5. In Schedule T to the said rules.—

(a) In Forms 1 and I, for the words and brackets
“This form when completed should be forwarded
in duplicate to the local registering apihority (of
the place where the applicant is residing)® occurring
at the beginning, the following shall be substituted,
namely :—

“This form» when completed should be submitted in
triplicate to the Collector within whese jurisdic-
tion the applicant is ordinarily resident for trans-
mission to the Central Government through the
State Government or Tnion territory Administra-
tion, as the case may be.”,

(b) for Form V, the following form shall be substituted,
namely :—

‘Form V
(See rule 10)
Certificate of Registration

NOuer «vrerncencroncaseasssovan

This is to certify that the person whose particulars are
given below has been registered as a citizen of mdxg undgr
the provisions of section 5{1){(a)/(d) of the Citizenship
Act, 1955—

1. Name

vy

20
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2. Name of father/mother or husband
S‘Iace of birth

4. Age

5. Present address

6. Special peculiarities and
identification marks.

7. Occupation. PHOTOGRAPH

l'.!ate and place of Issue,
Signature of grantee

Signature and
- designation of the
issuing avthority.”

{c) In Form VI, in Parts I and II, the references to
“place” and “Registering authority” occurring be-
fore the column heading shall be omitted:

(d} Form XI shall be omitted.

[No. 26011 /10/80-1.C}
ARUN KUMAR, Ji. Secy.

PRINTED BY THE MANAGER, GOVT, OF INDIA PRESS, RING ROAD, NEW DELET-110064
ARD FUBLISHED BY THE CONTROLLER OF PUBLICATIONS, DELH-110054, 1986
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Separate paging is glven o this Part in order that {§ may beﬁieé as 8 separate compliation.

MINISTRY OF LAW AND JUSTICE
(Legisiative Department)

B

Mew Delhi, the 84 January, 2004/Pausa 18, 1925 (3aka)}

The following Act of Parliament received the assent. of the President on the
7th January, 2004, and is hereby published for general information:—

THE.CITIZENSHIP (AMENDMENT) ACT, 2003
No. 6’0_5 2004
[7th January, 2004.]

An Act further 1 amend the szensth Agct, 1955,

B it enacted by Parliament in the Pxﬁy-f@uﬁh Year of the Republic of India as
follows:—

1.{J) This Act may be called the Cstizenshap (ﬁmandmsm} A,et, 2603. ' fé:;g title sng' '
(2) lrshall'come into force onsuch date asthe Central Government may, by notification | .
in the Official Gazeite, appoint: . :

Prewded that different dates may be appemtﬁd for észmtpra?xsmns ofthis Actand

- any refergnce in any such provision to the commencement of this Act shall be construed ag

a reference to the commencerment of that provision.

2, In section 2 of the Citizenship Act, 1955 (hsremaﬁer referred to s theprincipal Act), Amendment
in sub-section {/},— of section 2.

(1) for clauses {&) and (¢) and the provxso to clause {c), the failgwmg clause shall’
be substituted, namely:—
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{0) “illega! migrant” means s fos ; sgmr who has entered into India~—
(i) without & vaésd pas or oz%xf:r travel documents and ,such

{#) after clause (g), the fuuaw mg claw shall bz mserted na.maly —
‘(ee) “overseas cltizon of im&-ﬁ" mesns & person who—
{f}isof Indian eﬂgin %eizsg@ oitizen of & specified cauntry, or

(i was acitizen of Indis immsd%amy befors beeoming s citizen ofa
specified country,

and is registered as an overssas cma@n of lmiaa by the Central Govcmm»m
under sub-section (/) of section TA

(&6 after clagse tg‘), the mikawmg ciwse shaii be mseﬂed namsly
“lgg) “spcmﬁeé coumzy" rzms 3 coums-y ‘specified in the Fourth
%a.hedulﬁ e

Prov:ded thet t)ms Cenm} Gev@mm ent may, by notification in the Official

Gazeiie,} amend the said Scheduie by way Gi'adriicwn or omissien of a0y entry
therein:

Provided further thal every uoﬂﬁqatsan__ issued urader thxs glause shall, as
. soon as may be, after it is made, be laid before each House of Parliamfisnt;’.
Substitutiva

: r 3. For section 3 of the principal Act, the following section shalt be substituted, namely:—
Qi oW SECLON . - -
for seciion 3. ' ‘

gm;.}.enship by *3, (1) Except 8¢ provided in sub-section (2), every person bom in ladie—
itih. Gilnes b

(4) on or after the 26t day of January, 1950, but before ﬁw Istday of July,
1987, .

(b yonor aﬁer the 1st'day of July, 1987, but before the commencement of
the Citizenship (Amendment) Act, 2003 and sither of whose pmms is g titizen
of lutia at the time of his birth;

* (c) on or sfier the commencemen& ofthe Citszenahxp {Amendment) Act,
2003, where—" :

{heth ot his y%rants are c;ta.,eals of Indxa., ot

{i¢) ons of Whose parents is & ¢itizsn of Indis and the other is not an
illegal migrani at the time of his birth,
shall be a citizen of India by bmh '

{2) A person shall not be 2 citizen of lndia by vrtue of this sectmn if st the time
of his mnh—-—
(a) eliher his father-or mother possesses such munity from silss and
x&bal process gs is accorded to an envoy of a forsign sovemgﬁ powsr accregied
o the Prasident of Indna and he or she, gs the case may be ss twt & citizan of
- Indiaior

(&) his father o mather is an enemy a!sea and the bmh occursing n!ace
ihen under occupat‘on by the azmmy

Amerdment. 4. inseekion 4 of the principel Act, for sub-section {1 ), the fuﬂawmg sib-sections shall
sfsactad  be substituted, vamely:—
| »(£} A person bom outside ndia shall be & citizen of India by éasc:mt,

(&) on or afier the 26th day of Janusry; 1950, but before the 10th day of
Decernber, 1992, if his father is e oitizen of Indin at the time of hzﬁg [:H rth or



T WWW.LIVELAW.IN | S

S&c. il

B yon or after me ecember, 1992 zt‘ exther of Ius parents isa

4
citizenof: In,éiaat thetime oflus birth:

, : by deacem, only, that person sha § 0 B C
f-.tmn unless—-— '

e} his bivth s regus&ec:d stan
us ocmrr&nae ordf

seiaigith thier mussmu
permd or.

(b} his faiher Is;:
13t lndxa T

was a citizen of Im.xu; by descew: cniy hat p xso:szsha 1
virlue of this secuon gniesn—-— '

tater,or, wxmzhcpem;i _sso 1 of the Centr:
the said period; or TR

G e oo (G} eitherelhis p
Govemmcnt in.ind

Prowded alsothatonor aﬁeczmacommemememof
Act, 2003, a person shell not be a citizen of Indis by virtue  sectic
e birthuis registered atan _l_ndzfan consuide insuck form and in sucb ner, as may be

(u) w;fh thc permxsswn omxs Csntm! Govémmam, aﬁer the expiry of the
sgid. period: .

Ptowded akse thax no such bmh shaii be regusiewd unless ths pmms of such

. person declare, in such formand in such manner as may bepmc

8 fhe minor
.+ does not hold the pagsport of aaother country,

(14) A minor wha is a citizen of India by virtue ofthisse slsoacidzen

of any other country shall ceese to be a citizep of India if be does niot renounce the
citizenship or nationality of another counry witizm six months of attaining full age.

+ ’»*'5 ln seutmn 5 ef%hepnnmpai Ac!,—-—
(a) for sub«sectmn (i), the

be substituted n"ausely e
- “(1} Subgect to the pmvisi@us of this secm_m and such’othér conditions
, and restrictions as may. be prescrib ral Government may, 08 an
. application made in this behalf, register India:any person not being
~ anillegal migrant” whcisaa&-alzeadymhwmby irtue of the Constitution or
ﬁprewswn oftlu’ “ctifh@beieugsto any lzsmngcategoriu&

. () a pevson of lndzaa m:igm who is ordinarily residcnt in India for-
- gevenryears before makingan applicadon for registration;

(b) & person ofhdianeﬁgawbsismdmaﬂymidwthm&emw

Coor place outgide undivided Indis;.

©s pareon Who B3 myvied io's citxzea of Iadi& and {s. oxdinarily
o president in. India for seven: yws bafora,, aki
o-registration;

g =n application for

24
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citizens of India underclause ‘(a3 of t}ns sub-sactton ar sub«sec:zon " of
_ section 6; :

rilveye  has beensesiding in India
for two years bsfore makingan apyhcamn for rega:-:(gmtmn
r:cr*x ;’ -«Por Eh lauses {a) and oy an appi cant

g )‘
{ Teasons 1o be recorded m*wntmg, grant: such exemptwn "‘.

Amendment - § ctm 6 of the pri cipai Ac», m sub«s»ctwn (1), for zhe words *who i is not 8

of scction 6.

Insestion of
weadnig and
BIWERIDNS
TAIBIC
~and 3D

of byerseas
ciilzens.

e i
(Amendmenf) Act, 2003 and who was ¢
;{}mmeavega 100

Jhio Ha bes ckp:iv’ fhis indxan citizenship undor thig Act
shall be ng&te.red as an overseas citizen of India tinder suh»secﬁon (1) sxcept by an
~ order ofthe Central Govemnment.. C

L@ Eersan of fuii age ﬁndé‘ap&caw whz a5 heen reghstared asan .
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. in force, an overseds citizénof India shall be entitied.
- rights specified under sub-sestion(2)} asthe Central ¢
i the Official Gazette, specsfy inthis: beha%f

{3} An overseas citizen of Indza shall ncskbe enm!ed to the ngms c@nferred ona
citizewof Indige - : . -

E ;Hause af’ Parhamem

V' (:‘}, svsry minor. child of that prs

Expiﬁnatmn «-For the: purposss of this sectmnand secnmss 78, ?C and 7D, the

expression “person ofin igin™ shall mean a citizen-of anothsr country. who—

. (i) wes ehgnble 1o beccma acitazen of indxaat thetimeofthe commeneemeat
- of the Censtitutwn, S

o Auaust, 1947;

R0} belongee toa terrimrg mat besams par& of Ind%a after the 15t day of

(:ii‘) ths chil 3 f@hﬂdfeﬁ m"& persen cove:ed unéer clauses ()
- -and (i), but does not include & person who ivorhad besnatanytimea citizen of

. Pekistan, Bangladesh or such othier country as theCen%rai GOV@WM@“«‘- may, by
natification in the Official Gazene, spesify.. .

B.{J ) Ncwuhstandmg anything contained m.aa' éﬁm !aw far the time being
h righis [other than the

(a) \mder amcéf; ‘Eé cf ihe Cm&xm__
apportunity in matters of publm employrient;

(b) under amc!e 53 Qf ﬂm

) underamcle 124 Qf %' ‘
Supreme Court;

(e) underarticle 2 170f the Co ‘
" . High Court; R

7 regtstmum as ) vo?er,

,ntmay, by notification.

Confarmsint
of sights oa

" overseas

citlzeas of
Indie.

{fundar séctson 16 of thg Reprssemanon uf ﬁ‘e Pwpis Act, 1950 in regxard S

{g) under.sections 3 and ‘4'of the Repmcm&ma of the ?eeple Act, 1951

. with regard tc theel zgxbiiity for bemgamembgr ofthe House of tiza ?copie orof

the Counc;& of States, as the case may. be;

f»(h} under secr.mns S! 5 6 of the R@prﬁsematmn of the ?eap!e imt, L

{i} fer appcasztmgm o

ces and posts in camsctiea with th@" ‘

gamsmbemfme Lesislatxve Assemb!y _

- . aﬁaxa-s of the Union or af a7 appéinmmt insuchservicesand
o gests‘ &s me Cen ’ ' by s@eciaic:dar in: that b@haif spemﬁf

TC (I) If any avsrseas cxf

prescnb@d manner. & dsclaration rem!zasiag his overssas citizeniship
- declarationshall beregssteted by the

] 'Gwsmmcnt,md u;ea sazch regiszraﬁan,
that pcrscn shall. cease 1o ‘be an mfe 38 b
{2y Wbere 2 pers:m ceases to be .
ered a8 méassaes citizen of: ln&a, a;hail
thereupon cease 10,be an ovsrs’eas citizen: of India, o

7D The Central Govemgntmay order; emcddwregmon granted under o

sub-secﬁon (Hef sectaozx TAifH ;s sgtisfied that—w- o

. ' he 'ragasu'aueﬁ asan wemeascﬁm e? India was obtamesd by mlﬁgﬂg
S of ﬁ'aud;false repmcntatam or tha comaalmesstofmzy mgtaﬁs% faot; or

”_Rsamsm&im ~,'._._
- of gvevEsas
-ci&iuashﬁp

l."iaflﬁdiaundes"sub-sﬁmn L

: :'as ‘overaess
gitteen of
iaéég




Amendmient

of seciion 8.

Amendment
of section 9.

Ouwission of
sections 11
and 12,

Amendment
ot section 1

" ipsertion of
agw section
A,
tssue of
naionsl

wdentiy cagd

-( fhe'oversens cmmfeﬂnﬁmhas, 4
en gaged, umawfu Y Wac%sd or commuvicated
s with,any business:

5 enemy or been engage:d in,
thal wasto his knowledge
jatwar; of

2. 1n seetian 9 oithe prmmpa& AT, |
il be substituted.

11,00 secwn 14 of the pfmcxpa* Act, tor t‘me wm‘ds and t}gures “sectaons 5 and 6", the -
: 2 ng d 7A” ‘shall be su stituted. ™

u,switigjs;é;tiqn shall be inserted,

“iiizenship (Amendmem)
sétion (/) of section 3

euara& of Citizen

' 'e *ofﬁcev s and staﬁ gsmaybe
{ _, lischarging his

namely— -

] y Cenml Government,’
may, within thirty de he dai of such order; or review of
such order: ' - :

Provided that the Central Govsmmer't may entertain an apphsatton after the
expiry of the said period ofthirty days, ifitis satiefied thatthe apphcant was prevented
by sufficient cause from making the application in time:

ct BS the National 18 of 1962
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Provided further that an app’!iéatién for & review of an order passed in terms of
the provisions of section 14A-shall.be disposed of in the manner provided for in the
procedure as may be laid down under ¢lause (/@) of sub-section (2) of section 18.

(2) Oa receipt of an application under sub-section (7)), the Central Government
shall, make such order as it desms fii; and the decision-of the Central Government on
such review shall be final.”. - " :

14. In section 17 of the principal Ast—

(@) for the words “six months”, the words “ﬁve years‘.’ shall be substituted;

(b for the words “with ﬂhef’, the words “with fine which may extend to fifty
thousand rupees” shall be substituted. .

15. In section 18 of the principal Act,—
() in sub-section (2),— _ .
(a) after clause (a), the following clause shall be inserted, namely:i—

: “(aa) the form and manner in which & declaration under sub-section
(#)of section 4 shall be'made;“; .

(&) after clause {{), the f@liﬁwiag clause shalibs inserted, namely;—

“(ig) the procedurs to be followsd in compulsery registration of the
citizens of India under sub-gection (5) of section 14 A;”?

(1 in sub-section (3), the following proviso shall be inserted, namelyis

“provided that any rule made in respect of a matter specified in ciause (ig)
of sub-section (2) may provide that a breach thereof shall bs punishable with
imprisonment for & term which may extend to three months, or with fine which
may exiend to five thousand rupees, or with both,”.

16. The First Schedule to the principal Act shall be omitted,

17, E{sr the Second Schedule to the. principal Act, the Tollowing Schedule shall be
substituted, namely:— ‘ . :

“THE SECOND SCHEDULE
[See soctions ‘5{2}.@& §{2}}_.
OATH OF ALLEGIANCE

SV - SR—. mlemﬁiy.aﬁ‘m {orswear)thatl will besr true faith and ellegiancs
to the Constitutjon of India as by law established, and that [ will faithfully cbservs the laws
of India and fulfil my dutiss as acitizen of Indi.”. .~ -

18. In the Third Schedule to the priu@ip_a! Acti—

(4) in the opening portion, the words “who is notacitizen of 8 country specified
in the First Schedule™ shell be omitted; - o , o |

(5) in clause (5}, for the words “hio has renounced tie cisizenship of tht couniry
in accordance with the law. thersin in force in that behelf and has notified such

renuncistion to the Central Government”, the words “hs underiskes.to renvunce the -

citizenship of that couniry in the event of i epplication fof Indian vitizenship being
accepied” shall be substituted; ' ‘

28
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{c)inclause (d), ' : | _
(D) for the words *‘tweive yaars” the words “fourteen years" shall be
substituted;
i) for the words "mm yaas‘s R the words “eieven years” shall be
substitted;

() in the proviso, in clause {i?), f’m" 1%16 ﬁords “thirteen years™, the words “fifizen
years” shall be substituted.

19, After the Third Schedule t0.the ymﬁspai ﬂ.ct, the foi%e‘mg s..hwiuie sha!l be
inserted, name}y —

STHE E’OURTH SCHE@ULE
{Se@ mtzen 2{#){55’)}

i. Australis.

2, Canada.

3. Finland.

4 Framee.. - : o

5.Gresce., : L t

6. Treland. ' ’
7. lsvasl

8. Haly. .

9. Netherlands.

10, New Zealand. e | L .
11, Porrugal. , S L . >
12, Repubhwf(:ypms L

13. Sweden.

14, Swirzeriand,

15. United Kingdom, S

16. United Staies of America,”. B

| T.K.VISWANATHAN,
Secy, tothe Govt. of India.

PRINTED BY. Tﬁﬁ MAN&GER, GOVEEW oF ISD?A Pﬁﬁ%& ¥RRe W, 'NEW DELHE
| AND PUBUS!{ED BY 'YHZE LOWMR 05 ?UEWTEON& Qm 2004,

Mewmawn—%smswoa-m'vam.,
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PUBLISHED BY AUTHORITY ; é
H 110] = e, dmER, w1, 2004/BREA 1, 1925 =
No. 114] NEW DELHI, MONDAY, MARCH 1, 2004 PHALGUNA 11, 1925 %ﬂ__ﬁmn
e oY
¢ Rehl, 28 wead, 2004 e {30 g

WHLT 168(30).— B TR, TIREA AWETH, 1955 (1955 & 57) &1 9N 18 F¥ UGH
ARRTAT BT 7407 avd g, TR 7w, 1956 @1, oRIG 3N Tored ISl B O AR B B
o, ok eem B & fog FrefaRen sl & sl -

1)?%@%%@&%(%}%2004%!

. (
(2) A oA ¥ gETE B Ak @ 599 e |

2. TowT MR ISR oAl @ @] a¥Y @ R amiRear oW, 1956 @ deE—aEREa
fraw, 1956 ToR o TR I @Y, AMREar (G@UieE) FRm 2004 ® w3 § Rt
HAEA B FE T gY, D ARF BN o a9 & uw af Y ey & fog www e |

3. ArReen fam, 1956 w1 weeA — ARG 1956 (R 399 T0d vwarg 9o i o
T 8 Free owe o Jeife e oo -

() s Rl g e d “IfeR” IS WA W “ g 85 & Swyl & i
T FQ, MRS v /& WY |

(2) v el & o 8 & vwEN FrafoRea faw ofa: wnfla e 9o e o-
“ g%, OIS SR IO Tl H ARG 3 w9 F ey v 3 o witert —
(1) ORI/ Uy § ARGl & FogaR B g H, —

696 (G1/2(04 $3)
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(@) Feo, TeA, TNEDEr R EATEg Riet & w9y ¥, -

@) a9 1965 3k I 1971 § ung ok wfrw™ & 99 g @ @ Ry
el sovdeis fog aee & uivwm & IR, Wiy Tlkel @ Rafea
TS =l @ i @ iy o B afdadl @ gEe sftfrm o e s @
SER {1) & G (@), €< (1), €S (@) IR &S (¥ B ofi¥ uRa & ARG &
w0 ¥ & afw & e v @ o Riel & de9g oows Tied B8

(i) ufFwm & TR e F sorvee R o R A wmt WA = B
e ¥ e uig ad ¥ s 9 wRa &1 79 &% Y € R e 9
FrIREaT & o7 snmdeT v § o & w5 & Sww (1) & 9@ (8), ©<
m, g (1) iR & (@ & o+ wra B TRe & w9 3§ el Al 31 P
m%muﬁéﬂwmwmmmmmmﬁw
frarg s T

(@) 54 el & "9y 7 o ¥ (@) & Suds (i) & i 8 o § sfufaw
D AN 5 BT 9YER (1) & &S (@), TS (), @ (1) IR ES (¥ B wiH ww B
Wﬁ$$mqwaﬁﬁﬁmméﬁqm®m$rmw$qg
s &1 |fag 8 17

(2) IFeRIE Ul H ATRET B eHRer @Y gen ) -

(i) TR 3R SR foral & ey A 9d 1965 3R 9§ 1971 ¥ uRa 3R wieE
@ 419 gU 38 & IRomew il o9 sodiers g wie @ afewe @
AT, AR RSt F RFarfd (& aftwdt & e o wde o & afea
@t qred, AR B aR 5 @ STOw (1) @ € (3), ¥ (M), 9% (@) ok &
(@ % ¢ I wra & RS & W fedl Ay @ e a9 @ fag g @
Heg Hoaes AIEN 8

(i) wiferea &t FRear arel T serEs 25 o una F wrht w0 2 a9 &
amee A fog o ad 4 afs 4 vrg & wa@ o) T € ok R wrdm
ARG B 1o e 5o & e & o 5 @) sww (1) © @ (@), @S
M, 93 (1) 3R ¥ (3 & i 9~d & RS & w1 § B =F & P
W%mWWWWWWWWWWﬁW
fram swar &

{3) sH el & Fm o § “Fowed” ve @ wF W) CFIEE 9% @ Suel @ e
e g, AT W AP R e W S |

e e

(4)  Som Pl @ Brm o @ uvar, Prefied P sigcenite ey s, st —

“ 9. ToRE R o @ Rl © sededl ©F wEE @ avga e o —-
T Bt aN 5 B STER (1) § T (@), @ (), 9 (@) sk wWe (@ &
IR WRG B AREE yer By o & o g s o ool 81, & s b,
ToRE IR IoRE B el & WEg OW Feeey ® Wgd [y S e
IR & AR JeT A7l I R o swar & 1

31
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() P 11§ Doy wRER B T we g PR R @ S el @
R W T 17 & S9el & ol WS g7, 390 WoR $ 8 4 gN Sefiie
RTeeR 7@ TN 9=, 3@ 3R SR < o |

(6) Eﬂﬁﬁmﬁ%ﬁﬂqm%@ﬁmﬁﬁ%ﬁ@eﬁ@nﬂaﬁmﬁ@,ﬁﬁ—

“11F. a5 (1)(F) AR (@) F s Tora sk wona ¥ Rrdipa afFmt @
R — (1) Freafafen gr war e, —

() =9 we & e fal & wdy § Frow eo & Sufm (1) & @ (@) &
(ii)mm%ﬁaﬁ$mﬁ,ﬁﬁﬁws$a%wﬁw(i)%a:c;ma%
SHES (i) & sitrta T ey ¥ wlm, 7w R orm woy )

(i} Fro 8% & WS (@) o 3 Rk TR T B T ¥ Rt 9
TEg TAF |

<

(2) sl B widler ¥ et 11 B Sudy FarawE TR At @ R 17 |

(7) <79 Fdl & fem 12§ 90T WOR $ TR WAy g Peried PR W
Elcod ﬁﬁ?%mﬁ“ﬁmuﬁs%eﬁeﬁ%aﬂw@aiﬁaﬁﬂwéﬁﬁm
g frrafafed frer @@ S o) siw oiv apr & we |
(8) 5o el & F 12 & weare FrfRes P sia<enfie fsg smad gt -
" 12, A 5(1) () @ Sl ORI of STt § R A o1 e

1) Frafafed g <@t smom-
(i)ﬁmsma%@e(a)a%aéﬁ?ﬁﬁfﬁtemamémaﬁﬁﬁﬁ%mml
{ii) TovTe U @ 9T Rral & wdy § S T 8% B WS (3) B Swde () @ sl
(i} P 8% & @ (@) & oy R qowem ot 8 W%ﬁéaﬁﬁﬁi%m@
HAFN | '

@ mﬁ%ﬁa‘aﬁﬁwm%w&amvﬁaﬁw@amgﬁ r
(9) 5o o & P 32 & v, Frfafes P siqenfa far o 3t -

“ 33, wmmaﬁw*gmaﬁvwmﬁmﬁwﬁﬁﬁma%%m@
| Ima=At o, S AR (Fees) fam, 2004 @ W99 8% P O wd DU WHR T Uq

Wﬁmaﬁaﬁ,mwmﬁmmmmﬁﬁwsaﬁmﬁﬁﬁﬂﬁa%aﬁ

Waa%wﬁaéwﬁm'aﬂ#a%maﬁ%éi”l

[ €. 2601 1/03/2003—3413‘3% 1]

IS T : — i fraw, 1956 P 1574, WRIE 7-7-1956 gT W frw g & i T LR 344'{:3?)

A 20-4-2000 B g g &
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Dclhi, the 28th February, 2004

GS.R.168(E)— In exercise of the powers conferred by section 18 of the Citizenship Act, 1955
(57 of 1955), the Central Government hereby makes the following rules.funher to amend the
Citizenship Rules, 1956, in their application to the States of Gujarat and Rajasthan, namely: -

1. (1) These rules may be called the Citizenship (Amendment) Rules, 2004.

(2) They shall come into force on the date of thejr publication in the Official Gazette,

2. Amendment of the Citizenship Rules, 1956 in their application to the States of Gujarat and
Rajasthan. — The Citizenship Rules, 1956, shall, in their application to the States of Gujarat and
Rajasthan, have effect, subject to the amendments specified in rule 3 of the Citizenship
(Amendment) Rules, 2004, for a period of one year from the date of their commencement.

‘3. Amendment of the Citizenship Rules, 1956. ~ The Citizenship Rules, 1956 (hereinafter
referred to as the said rules) shall be amended as under: -

(1) In rule 8 of the said rules, for the words “The authority”, the words “Subject to the
provisions of rule 8A, the authority” shall be substituted.

(2) After rule 8 of the said rules, the following rule shall be inserted, namely: -
“8A. Authority to register as Citizens in States of Gujarat and Rajasthan. —
(1) In the case of registration of citizens in the State of Gujarat, -
{a) in relation to the districts of Kutch, Patan, Banaskantha and Ahmedabad, -

(i) in respect of Pakistan nationals of minority Hindu community displaced
consequent (o the ‘wars between India and Pakistan in the years 1965 and 1971,
the dependentsof such persons married to Indian Citizens or persons of Indian
origin; the autherity to YegISter a person as a citizen of India under clauses (a), (c),

(d) and (e) of sub-section (1) of section 5 of the Act shall be the concerned
Collectors of the districis;

(ii) in respect of minority Hindus with Pakistan citizenship who have migrated to
India more than five years back with the intention of permanently settling down in
India and have applied for Indian citizenship, the authority to register a person as
a citizen of India under clauses (a), (), (d) and (e) of sub-section (1) of section 5



[ 91 11— 3(1) ]

WWW.LIVELAW.IN

IR w1 TSI« AHTERT

of the Act shall be the concerned Collector of the district where the applicant is
ordinarily resident;

(b) in

authority to register a person as a citizen of India under clauses (a) (c), (d) and (e) of

relation to the districts not covered under sub-clause (i) of clause (a), the

sub-section (1) of section 3 of the Act shall be the Secretary, Home Depariment of the
State of Gujarat.

(2) In the case of registration of citizens in the State of Rajasthan, -

(1)

(i1)

in relation to the districts of Badmer and Jaisalmer, in respect of Pakistan
nationals of minority Hindu community displaced consequent to the wars
between India and Pakistan in the years 1965 and 1971, the dependents of such

A S e e Taianiins

persons married t0 Indian Citizens or persons of Indian origin, the authority to

register a person as a citizen of | India under clauses (a), (c). (d) and (e)of sub-
section (1}.of section..S.of-the..Act shall be the concerned Collector of the

district;

in respect of minority Hindus with Pakistan citizenship who have migrated to

India more than five years back with the intention of permanently settling down

in India_and have applied for Indian citizenship, the authority to register a.
person as a citizen of India under clauses (a), (), (d) and (e) of sub-section (1)
of section S of the Act shall be the concerned Collector of the district where the

applicant is normally resident.”.

3) In rule 9 of the said rules, for the words “The Collector”, the words, figure and letter
“Subject to the provisions of rule 9A, the Collector” shall be substituted.

(4) After rule 9 of the said rules, the following rules shall be inseried, namely: -

“9A. Submission of forms to Collectors of districts of Gujarat and Rajasthan. - The
prescribed forms when completed shall be submitted in duplicate to the concerned
Collector of the district of Gujarat and Rajasthan within whose jurisdiction the applicant
is ordinarily resident, for grant of citizenship of India under clauses (a), (c), (d) and (e} of
sub-section (1) of section § of the Act.”.

(5) In rule 11 of the said rules, for the words “There shall”, the words, figures and letter
“Subject to the provisions of rule 11A, there shall” shall be substituted.

(6) After-+ule 11 of the said tules, the following rule shall be inserted, namely: -

“11A. Register of persons registered in Gujarat and Rajasthan under section 5 (1) (a) and
(d). — (1) There shall be kept by, -

(i) the concerned Collector of the district specified in clause (a) of sub-rule (1) of rule 8A,

in relation to the districts specified under that clause;

(ii) the Secretary, Home Department of the State of Gujarat in relation to the districts of
the State of Gujarat not covered under sub-clause (i) of clause (a) of sub-rule (1) of rule

BA;

34
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(iii) the concerned Collectors of the districts in relation to the State of Rajasthan specified
under clause (b) of rule 8A.

(2) The provisions of rule 11 in relation to Forms shall mutais mutandis apply.”.

(7) In rule 12 of the said rules, for the words “There shall”, the words, figures and letter
“Subject to the provisions of rule 12A, there shall” shall be substituted.

(8) After rule 12 of the said rules, the following rules shall be inserted, namely: -

“12A. Register of persons registered in Gujarat and Rajasthan under section.S(l) (). — (1)
There shall be kept by —

(i) the concerned District Collectors in relation to the districts of the State of Gujarat
specified under clause (3) of rule 8A;

(ii) the Secretary, Home Department of the State of Gujarat in relation to the districts of
the State of Gujarat not covered under sub-clause (i) of clause (a) of rule 8A;

(iii)' the concerned Collectors of the districts in relation to the districts of the State of
Rajasthan specified under clause (b) of rule 8A.

2) The provisions of rule 12 in relation to Forms shall matatis mutandis apply.”.

(9) after rule 32 of the said rules, the following rule shall be inserted, namely: -
“33. Transitional provisions. — All the applications for registration of citizens relating to the
States of Gujarat and Rajasthan which are pending disposal with the Central Government

immediately before the commencement of the Citizenship (Amendment) Rules, 2004 shall be

disposed of by the authority which is required to register a person &s a citizen of India under
rule 8A. .

[F No. 26011/03/2003-L.C. I}
PRAVIN SRIVASTAVA, Jt. Secy.

Foot note :—The Citizenship Rules, 1956 were published vide S.R O 1574, dated the 7-7-1956 and subsequently amended
vide G.S.R. 344(E) dated the 20-4-2000.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Dethi-110054,
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TR duET MINISTRY OF HOME AFFAIRS ‘
32!3@3 T NOTIFEICATION
% feesdl, 22 weadt, 2005 New Delhi, ths 22nd February, 2005

BELFL 85( 30— amn, T SR,
1955 {1955 1 57 ) 9 9% 1B IR R TARS S Tl
B, SR fram, 1956 T, TORRT R OO e
=R T ¥ forg s i w3 g e Fra
TR, ey o— )
1. (1) s—?ﬁaﬁrﬁ#&aﬁwm(éﬁm)
T, 2005 &1
. (2)%mﬁmﬁmaﬁmﬁ!
2. Tt (S fraw, 2004 % “gm ad "y
F TR D oy T W
[, €. 28011/5/2005-an881-1]
_ , T v Py, e it
WY FEwur ;iR B, 1936, w1 Bren 1574, iy
7 AR, 1956 TR WERm Ry Tr o
e St WL 344 (31, i
20 a7t 2000 577 e e o R S

AL 168 (o1) wlie 22 wad, 2004 0
oo vy s

578 Gza0s

G.3.R, 85(K).—Inexercize of the powers oomferred by
Setion 18 of the Uitizenslop Act, 1955 (57 of 1955} &
Central Government herchy makesthe foliowing rules Simber
1o amend the Citizenship Rules, 1956, in their application to
the States of Gujarat and Rajasthan, aamely ~—

L. (1) These rules mag be called the Citizenstrip
{Amendment) Ruies, 2005,

(2} They shall come into force on the date of their
publication in the Official Gazetie,

2. In the Citizenship (Amendment) Rutes, 2004, for
the words, “onc year”, the words “two yeas” shall bs
substitated.

IF. No, 26011/5/2005-1C -1}
© DURGA SHANKERMISHRA,Jt Secy.

Foot Note :—The Citizenship Ruies, 1956 were published
vide SR.O. 1574, dated the 7th July, 1956 sud
sobsaquemly amended vide G.S.R. 344(E),
dated the 20th April, 2000 and fast smended
vide G.S R 16YE), dated 28th February, 2004

Priated by the Masnager, Govi. of indis Preas, Ring Rosd, Mayaperi, New Delhi-110054

and Publisbed by the Controller of Publications, Delhi-110034,
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{2) They shaﬂ come into force on the date of their
publication in the Official Guzette.

2 Inthe Cizizenship {Amendment) Ruleg, 2004, for .

Ihe woids, “two years,” the words “thres years” shall be

subsritfjte{i.
' [F. No. 26011/5/20054C-)
DUR GA SHANKER MISHRA, Jt Secy,

Foot Note :—The Principal rules were published on
7th July, 1956 vide Notification No. $.R.O. 1574 and were
sybseqiently amended vide -~

L $.0.872, dated 10thMay, 1958
2 G.SR 2795, dated 18th December, 1965
3 G.SR. 1642, duted 28th August, 1970
4GSR I83(E), dated 4th Jums, 1981

. e

.t

N

10,
i

2

i3.

i5

in
i7

G.SR. S67(B), dated Ist April, 1986
G.S.R. 18(E), dated 7th Jamuary, 1987
GS.R 25(), datedj15th January; 1987
GS.R. 392(E), datedl 13th April, 1987
GS.R 141(B), dated 19th March, 1998
G.S.R. 344(E), dated 20th April, 2000
GS.R. 937(E), dated 10th Deember, 2003
GSR. 168(E), dated 28tk February, 2004
G.S:R. 219(B), dated 26th March, 2004
GS.R 85(8), dated 22nd February, 2005
G:S.R.225(), dated 1 Ith April, 2005
G.8R 484(R), dated 20th Juky, 2005
G.S.R T02(E), dated 2nd December, 2005

h . ' R P - -
Printed by the Manager, Gowt, of India Press, Ring Road, Mayapuri, New Dethi-116064
and Published by the Controlter of Publications, Delhi-1 106354,
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Chronology of events leading to delegation of power to grant citizenship to 6 Collectors of Gujarat
and Rajasthan and to the Government of Gujarat for remaining disfricts of Gujarat in respect of
Pakistan nationais of Hindu community.

S.
No.

Date

Subject

Page
No

1.

06/03/2002

Shri Ashok Ghelot, Chief Minister of Rajasthan requests Shri LK.
Advani, Home Minister to issue instructions eg. delegation of
powers to SDM efc. to resolve the difficulties faced by Pak Hindu
minority migrants in grant of visa and citizenship.

1-2

04/02/2004

Smt. VasundharaRaje, Chief Minister of Rajasthan requests Shri
Harin Pathak, Minister of State in MHA to resolve the issue of grant
of Indian citizenship to migrants of minority communities of Pakistan
who have migrated to India due to persecution on religious grounds.

34

01/03/2004

Vide Notification dated 28/02/2004 published on 01/03/2004, the
Citizenship (Amendment) Rules, 2004 came into force delegating
power to grant citizenship to Collectors of 6 districts in Gujarat and
Rajasthan and to the Government of Gujarat for other districts in
Gujarat, in respect of Pakistan nationals of minority Hindu
community.

5-10

13/07/2004

Shri Ashok Gehlot, MLA requests Shri SriprakashJaiswal, Minister
of State in MHA to consider delegation of powers to collectors for
speedy granting of citizenship to minority migrants from Pakistan
who were forced to come to India due to persecution on religious
grounds.

11-12

15/09/2004

Shri Ashok Gehlot, General Secretary, AICC requests Shri
ShivrajPatil, Home Minister to implement the notification published
on 1/03/2004 regarding delegation of powers to collectors for
speedy granting of citizenship to minority migrants from Pakistan
who were forced to come to India due to persecution on religious
ground.

13-14

12/10/2004

Shri- SriprakashJaiswal, Minister of State in MHA replied to Shri
Ashok Gehlot, General Secretary, AICC about implementation of
aforesaid Citizenship (Amendment) Rules, 2004,

15

1101212004

Shri Ashok Gehlot, General Secretary, AICC requests Shri
ShivrajPatil, Home Minister to waive of all kind of fees for visa
extension and grant of citizenship in respect of migrants of minority
community (Hindu) of Pakistan.

16-18

22/02/2005

The Citizenship (Amendment) Rules, 2005 come into force
extending the provisions of the Citizenship (Amendment) Rules,
2004 notified on 01/03/2004 to two years instead of one year.

19

12/07/2006

The Citizenship (Amendment) Rules, 2006 come into force
extending the provisions of the Citizenship (Amendment) Rules,
2004 notified on 01/03/2004 to three years instead of one year.

20-21

10.

08/04/2009

Shri Ashoke Gehlot, CM Rajasthan wrote to HM reiterating demand
to delegate powers of grant of citizenship in case of Hindu/Sikh
communities of Pakistan to district collectors of Rajasthan.

22
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True English Translation

Chief Minister
Rajasthan
Jaipur

No. 4.02 (148) Home -4 / 2001 dated- 06.03.2002

Dear Shri Advani Ji,

| want to draw your attention to hold ups in grant of citizenship to minority Pak
nationals. Pak Vishthapit Sangh under the chairmanship of Sh. Hindu Singh
Sodha has been raising this issue for quite some time. A large number of
Pakistani refugees of minority communities fled to India during India Pakistan
wars of 1965 and 1971. Most of these persons were granted citizenship of
India by organising camps in border areas. But many such persons have been
left out who could not be granted citizenship at that time or who have come
later on due to continuous India Pakistan tensions and social conditions and
are staying on the basis of LTV.

In this connection | want to draw your attention to the late fee imposed by
Government of India for submitting applications by such persons for extension
of LTV after the prescribed time period. Most of these Pak nationals of
minorities communities residing in the state move for livelihood to far flung
areas and are unable to apply for Visa extension in time as they are illiterate
and ignorant of rules.

Such Pak nationals have to pay amount equivalent to $30 as late fee in
compliance with Governments of India’s order dated 07.08.2000 but many
poor displaced Pak minority migrants are unable to pay this amount. The Pak

" nationals who are unempioyed and have many members in the family have to
pay Rs. 1500/- per member which becomes Rs. 7500/- for a family of five

members. You may agree that for a poor, helpless and unemployed person, it
is impossible and impractical to pay such a large amount for a technical
mistake. And, in such circumstances these Pak nationals instead of getting visa
extended would hide and move from one place to another. Due to this, the
cases of grant of E:itizenship to such persons would also remain pending.
Therefor the issue may be reconsidered to decide the cases of grant of
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citizenship to displaced Pak nationals through a special drive by authorizing
SDMs and by waiving of the late fee as was done during 1965-71.

Similarly, the Pak nationals of minority communities staying on LTV are
directed to renounce Pak nationality by applying in Pak Embassy before grant
of Indian citizenship. In case their passports have expired such Pak nationals
have to renew the same before renouncing Pak nationality. These displaced
persons have to visit Pak Embassy in Delhi frequently and have to pay heavy
fees there. As these poor and resourceless Pak nationals of minority
community are unable to pay this fee there is no meaningful progress in grant
of citizenship to them. In a meeting dated 19.07.2001 held in Delhi and chaired
by Chairman SC/ST Commission, wherein officers from Government of India
were present, it was decided that the affidavit regarding renunciation of Pak
nationality will be accepted and further action would be taken based on this.
But Government of India has not issued any clear instructions in this regard.
Therefore, there is need to formulate a practical policy in this regard.

| will be obliged if you personally intervene and reconsider existing guidelines
and issue practical and sensible instructions to resolve above problems so that
displaced Pak nationals of minority communities can be speedily granted
Indian citizenship. Many of such persons are poor and belong to SC/ST
community.

SD/-
| (Ashok Gehlot)
Sh. Lal Krishna Advani

Home Minister
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Chief Minister
Rajasthan

Jaipur, Date 04.02.2004

Hon'ble Shri Pathak Ji,

| would like to inform you that Rajasthan Government has 1040 K.M. border
with the neighoubring country Pakistan. Because of this, number of Pak citizens
who have come to Rajasthan are maximum compared to other State. It may also be
mentioned that most of these Pak nationals have came here with a purpose to live
permanently and obtain Indian citizenship in due course. Most of these Pak citizens
belong to minority community there (Hindu) who have come to India due to religious

persecution,

More than 6000 Pak citizens living in the State are such who are eligible to
obtain Indian citizenship and whose case is under consideration at the level of
District Magistrate/State Government/Central Government. Among them, some
cases relates to such Pak citizens who came as refugee during Indo Pak war of
1965 and 1971. Remaining cases belong to Pak citizens who have come here with

valid documents. | am to request that;

1. Your Ministry has mentioned about authorizing District magistrate to
grant citizenship to Pakistani citizens who came here during 1965 and
1971. | am request you that the Pak citizens of the same community
who are here for permanent stay based on valid documents should
also be included in this category. The power to grant citizenship to
them should also be conferred on District Magistrate. Earlier also, vide
Home Ministry’'s Letter No. 26011/5/77/Indian Citi. Dated 15.04.1978
(copy enclosed), District Magistrate's were autharize to grant on-the-
spot Indian citizenship to Pak refugees/ displaced people under Sec -8,
rule 2(b) of Citizenship Act 1956.

2. Most of the Pakistani citizens living in the state are extremely poor/
illiterate and belong to SC/ST/OBC class. State Government faces
following difficulties in granting Indian citizenship and extension of Visa,
because of which speedy disposal has not been possibie;

1. Requirement of validity of Travel documents for Visa extension

and for application for Indian citizenship for Pak citizens.
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2. Requirement of compliance of prescribed procedure through
Pakistani Embassy regarding relinquishing of Pakistani
citizenship to obtain Indian citizenship by Pak citizens.

3. Requirement of deposit of late fee (equal to US $ 30) for

delayed application for Visa extension or delay in registration
with FRO office by Pak citizen.

Considering the their miserable financial condition and illiterate status, | am to
request you that Pak citizens be exempted from the conditions at point number 1 to 3

above in the interest of justice and logic.

3. In respect of minor, the process is complicated and long because of which
most people are not able to complete it. Therefore arrangement should be made to

grant citizenship to minors, based on simple application and Affidavit by the parents.

4, ‘Pak Visthapit Sangh' has been trying to draw the attention of State and
Central Government towards this problem for a long time. Therefore this

organization should also be involved in this process.

5. | am to request you that for a sustainable solution of this problem, a cell
should be set up under Central Government which should have besides Union Home
Ministry, the representatives of Rehabilitation, Finance, External Affairs, Rajasthan
State Government and Pak Visthapit Sangh. This would be a step towards an

expected stable refugee policy of Government of India.

| am request you to kindly have immediate action on above points taken so
that the cases pertaining to Indian citizenship to Pak citizens can be disposed off

quickly.

| would iike to assure you that my government will fully cooperate in the
special camps which may be organized by the Central Government for grant of

citizenship.
Yours faithfully,

Sd/-
(Vasundhara Raje)

Shri Hiren Pathak,
Minister of State (Home),
Government of India
New Delhi
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... TEEGAZETTE QRINDIA EXTRAORDINARY. . {Pasrle-Sec 1

. MINISTRY OF HOMEARFAIRS
NOTIFICATION
- NewDeihi; the 28t Fetinuary; 2004

G.8.R168(E)—In exercise of the powers conferred by section 18 of the Citizenship-Act, 1955
(57 of 1955}, the Central Government herchy makes the Tollowing ‘rules Turther to amend the
ciﬁie&&hfp Rules, 1956, in their application 1o thestﬁfesof(}ujatagamj RﬁjﬁSﬁhBﬁ;Eﬂ!ﬁﬁly. &

PR,

L. (1) These rules may be-called the Citizenship (Amendment) Rules, 2004;

(2) They shiall come into force on the date of their publication in the OFficial Gazette

Rajasthan, — The Citizenship Rules, 1956, shall, in their application o the States of Gufargt and
wejasihan, have effect, ubect.(0 the amendments specified inrule 3 of the Citizenship

2 Amendment of the Citizenship Rulss, 1956 in their applicasion 10 thé"Statcs of Gujasat ant

(Amendmient) Rules, 2004, for 2 period of one year from the date ol their commencement,

3. Amendment of the Citizenship Rules, 1956, ~ The Citizonship Rolés, 1956 (hereinaftor
: mfe‘r‘re;imas;mejsaid mIeS}_-sﬁé;}}:be amended as wrider: - . o

(1) In sie & of the said rules, for the words *The authority”, the Words “Subject to the .
provisions of rule 8A, the authority” shall be Substituted, . : Eo

2) After nile 8 of the said rules, the following tule shall be inseried, namely; -

“BA. Authority to register as Citisens in States of Gujardt und Rejasthan, ~ =
{1) Bihe case of regisiration of citizens in the State of Gujarat, -
(2)in relation to the districts of Kuich, Patan; Banaskantha and Alimedabad, -

{0y in respect of Pakistan nationals of l'iimﬁﬁi}' Hlndu cﬁmxmamty displaced
consequent to.the wars between India-and Pakistan in the years 965 and 1971,
the dependents‘of such persons married o Indian Citizens or persons of fodian
origin; the authority fo register apersoi as « citizen of Indis urider clauses (2), (¢),
(@) and (@) of subssection (1) of section 5 6F the Aet shull be the concerned
Collectors of the disfricts; ' ' ,

{ii) in respect of minority. Hindus with Pakistan citizensitip who have migrsted o
India more than five years back with-the ==§i;i§ntit'me_:bﬁﬁemﬁé@ﬁﬁﬁéﬁﬁngdam in
tndia and have applicd for Indian citizenship, the avthorily fo Tegisier & person as
acitizen.of India-under clanses (a), (). (@) and {e) of sub-section (1}of section §
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oo of the-Act shalf be:the concerned Collscior of the district where the applicant is
ordiatily residen et were b Aol
(b) iin telation to ‘the districts not covered under sut-clause {§) of classe (a), the
authority 1o egisier a person as & Citizen of India-under clauses (a) (9, (dy-and (e} of
sub-section (1) of section S-of the Act shall be the Secretary, Home Dieparisient of the '
Stare of Gujarat.

(2 In the caseof registration of citizensin the State of Rajasthan, -

) in felation 1o the districts of Badmer and Jaisalmer, in respect of Pakistan
nationals of sinority Hindu comminity displaced conseqiient to the wars
between Indiz antt Pakistan iy the years 1965 and T g dependents of such
pecsons marricd to Indian Citizenss or persons of Indian origin, the authority 1o

 register-w personas 4 citizen of India uiider clauses (d); (c); d) and {e) of sub-
section (1) of section 5 of the Act shalt be the conceried Coflector of the
districy; : : -

Giy 0 respect of minority Hindus fus with Pakistan mnzensiﬁg who-have: migrated o
 India maié thas five years back with the intention of permanently seitling down
in Indiz and have: applied for Indian Gitizenship, the authority io register a- -
person as & citizenof §

. midia under clauses (a), (¢), (d) and (e) of sub-section (1)
- of section 5 of thie Act shall be the concerned Colledtor of the district where the
; applicant is normatly resident.”, '

(3) tnle 9 of the swd rules, for the words “The Collecior”, the wonds; figure and féttor
“Subieel to the provisions of tule YA, the Collector” shall besubsiitated. S !

4y Afier rute 9o fise said rules, the following rles shall be inserled, riamely: -
oA Submission of forms fo Collestors. of districts of Gjarat and Rajasthan. - The
prescribed foris when, compieted shail be submitted in duplicaie 40 the ‘concerned
Coliector of the district of Gujarat und Rajasthan within whose jurisdiction the: applicant
is. ordinarily resident, for grant of citieenship of tiidia under clauses {8), (¢}, (4y and (g) of
(5 In rule 11 of the said rules, for the-words “Fhere shall”, the words, figuirés and letter

ssubject to:the provisions of rule 114, there shall” shall be substituted.
{6) After-me 11 of the said rules, the following rule shall be inserted, samely: -

“11A. Register of perséns tegistered ;n-,c;am and 'ii{ajaszhan'nnéfe; section' 5 {¥) (a) and
{d}.— (1) There shall be kept by, « 5 . | _
() the-concerned Collecio of the-distrct specified in clause (s of sub-rule (1) of rule 84,
in selation in the districts specified undex that clatise] 4 ) [
(i) the Secretary, Home Departmeit of the State of Gojarat in relation to the districts of
the State-of Gujarat ol covered tnder sub-clause () of clanse (a) of subsrule (1) of nile
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6. THEGAZRTTHOPINDUAEXTRAGRDINARY " [P Tl—Sie 3]
' (m} !he mncemed Cﬂﬂeﬂm uf tha dzsmm i relation te !hs State of ﬁa;astimn specified
under-chanse (b} ef w}e 8a.
42y The provisions of rule'} Linselation to Forms shall mutais mutandis

{7y innde 12 of the said rules; for the words “There shall”, the words; ﬁg&ms ané Emer
"gub;e;et 10 the pmvmwns Bf mile 124, ﬂ:ere shaii" ﬁhaii be substituted. S

_(s}.m rule 12 of the said rules, the following tules slialf be isstted, name%y:};

«124, Register of persous regmtered in Gujarat and Rajasthan voder section Sﬁ) () ~{1}
There shall be kept by ~ ‘ o N

() the mnceméd Disteict Collectors ‘in relation to the dlstncts af the. State of Gujuraf
specified under clause {a) of role 84;

'(u} ihe Secmtary, Hama Dcpartment of the State of Gﬂjdmi in: rda:tmn ta ﬂac d:s%mc:s pf

.(m} the mnceﬁwd Colléctors af the dxsmm in relation 1o the districts of the. Stite of
Rajesthan specified under clause (by of rule 8A. .

{2} The- pmvzsmns of mle 12in: relatmn m Bonm shali mutatis: mtazzd’:s apply g

(9) aﬁer ule 32 of the said rules, the: feﬁ::m‘mg mie shaﬂ he ;aw*tﬁé aamely e

“33, Transitional provisions. — All the applications for registration of ¢liizeny relating 1o the.

States of Gujarat #nd Rajasthan which arc pending disposal with the Central Government
immediately Defore the commencernent of the Citizenship . {Aﬂmn&meat) Ruies; 2004 shall be
d:sposcd of hy the authority which s requited to register & person 4$ 4 citizen-of India under

rule 8A

g1l \zumamafm-z cu
‘PRAVIN SRIVASTAVA, Ji. Secy.

Foot note :—The Citizenghip: Bule
VeGSR 344{&}@@6&:526—4—26@6

szapim, N Baltnmﬂﬁﬁﬁé
Delici 10854, "

T l'nntui by e Mnnagar oyt of dndiz E’mm Ring - Roa:i,
dnd Publihied By mcamlier of Publicationg;.

6, 1956 were publishedvide SR O 1574, dateddthié 747-1956 and subsequently amended

a9
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True English Translation

Ashok Gehiot, MLA

S. No. 1198
Date- 13.07.2004
Dear Shri Jaiswal li,

I would like to draw your attention towards the demand of displaced refugees from
Pakistan who have been living in a Rajasthan for a long time. | would also like to inform you that
when, | was Chief Minister, a High Level Review Committee was set up under the Chairmanship of
Additional Chief Secretary and Home Secretary in September, 2001. In view of this committee’s
recommendation and for speedy disposal of citizenship matter of Pakistani refugees, | had written
a letter to the then Union Home Minister Shri Lal Krishna Advani on 06.03.2002 {copy eﬁclosed).
The main point of this letter was to authorize District Collector / Additional District Collector to
grant citizenship. ‘Pak Visthapit Sangh” under the Chairmanship of Shri Hindu Singh Sodha has also

been trying to draw the attention of Central / State Government in this regard.

On the line of my recommendation, the present State Government had written a letter to
Minister of State Shri Hiren Pathak. Since thousands of displaced Pakistani have been waiting for
thirty years for citizenship and have been compelled to stay in India due to religious persecution,
Home Ministry on 27.02.2004 decided to grant them citizenship in view of their human tragedy
(copy enclosed). But due to announcement of General Election on 28.02.2004 and model code of

conduct the order could not be implemented.

The matter is under your consideration. You are requested to take necessary action on

humanitarian ground and with sympathy.

iy




With best wishes

Shri Shriprakash Jaiswal
Minister of State (Home),
Government of India
New Delhi

WWW.LIVELAW.IN

f 3.

Sd/- 13.07.2004
(Ashok Gehlot)
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All India Congress Committee

Ashok Gehlot, 24 Akbar Road
General Secretary New Delhi-110011

1283/ 15-09-2004

Dear Shri Shiv Raj Patil Ji,

Please refer my previous letter dated 13-7-2004 sent to Minister of State for
Home Affairs, Shri Shriprakash Jaiswal. In this regard, | had sought attention towards
the citizenship demand of the displaced citizens of Pak Minority living in Rajasthan
since fong. | want to tell you that a high level review committee was constituted under
the chairmanship of Additional Chief Secretary and Home Secretary in September 2001
during my tenure as Chief Ministerial term. In view of the recommendations of this
committee and for speedy disposal of the citizenship cases of Pak displaced persons, |
had written a letter to the then Home Minister Shri Lal Krishna Advani on 06-03-2002.
The main issue in that latter was the matter of delegation of power to grant citizenship
to the District Collectors/ Additional District Collectors. Pak Visthapit Sangh under the
leadership of social worker Shri Hindu Singh Sodha has also been drawing attention of

the Central and State Governments in this regard for a long time.

Following my above recommendations, the present State Government had sent a
fetter to the then Minister of State in MHA, Shri Harin Pathak. Since thousands of
displaced Pak national have been waiting for citizenship for more than 30 years and
have been compelled to live in India due to religious persecution in their country,

therefore considering their humanitarian tragedy, the Ministry of Home Affairs has

13
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issued a notification on 01-03-2004 regarding delegation of power to grant citizenship

to the District Collectors. But the State Government is yet to receive the same.

Beside giving authority to the District Collectors, please consider the suggestions
given during my tenure as Chief Minister regarding simplification of the rules in respect
of Pak Nationals of Hindu community regarding the renunciation of Pak citizenship
through affidavit, exempting them from the condition of renewal of the validity of the
Passport from the Pak embassy and exemption from submission of renunciation
certificate from Pak Embassy so that they are relieved from the huge financial burden.
This will give ample benefits to displaced Pak nationals. | think, it would be more
appropriate to leave the process regarding documents and fees to the discretion of the

State Government so that the problem can be resolved in a proper manner.

| hope you will get necessary action done on the above issues as soon as possible

so that the victims who are suffering for years may get relief.

Your best wishes

(Ashok Gehlot)

Shri Shivraj Patil,
Home Minister, Government of india

New Delhi
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ALLINDIA CONGRESS COMMITTEE

ERE SN )

ASHOK GEHLOT ot Zhbar Hoad
Geperal Searetary Ry Bethi- 110002

Decomber 10 2004

Dear Shri Shivraj Patiljl,
Plaase refers to my setiler letters dated 2‘3_:55‘ Juiy, 2004 {addressed 1o Sk
Sri Prakash daiswal, MOS Home 8 15" Septembe 2004 1o yourself
coples enclosed) regarding mihority cormmunity of Pakistan Hindy), whe
has bsen residing in the Siate of Rajasthan ad awsting Iadian
Nationality for years. | would like to bring &t %o yous kind rotice 4 few
impottant points inthis regard,

When, 1 was of Chief Minister of Rajasthan & committes was constituted
i 2001 under the Chairmanship of Sk R K Nair, Additonal Givef
Secratary, Sovernment of Ralasthan, for *he oustess to resolve the

issues of their citizenstiip and fehabilitation and e recommendations

foremost  amongst the recommendations ware that
Government should acoept applications: ef cifizens! ]
against @ sirple affidavit to stop fhe unngcessary flow of money fo
Pakistan {which bears no responsility for this Grodp of people) in form of
Passpott venswal and Pak Nationality retunciation. The commites also
suggesied waiving of penalfty payrient, which posed a huge financial

burden for this uhder privileged section, mast of whom beiuhig to the lower

strata of the socisty, lespecially Schetiuled Casted and Trbes). The

Cormpmitice also propesed that the Districs Magigtrale be authorized io
grant Nationality.

The present Government of Rafasthan has also followed ths saime policy
and has refterated the recommendations 16 the Govermment of Ingita.

n response to the. constant demants from various fronts the Govarmiment
of India; realizing the dravity of e problem decided o Q?aiﬁ"rﬁg}&@@w&! i
' Gont. P24

................

7 el g0

Heg . No, 15177800 e Avppe,

4




ALL INDIA CONGRESS COMMITTEE

ASHOK GEHLOT o T

General Seeretary Eew Delhed 10011

the district magistrates though & notffication dated 28" Febraary 2004, In

which it was clearly stated that the order would be implemanted the very

day of its publication in the Gezette of the Govemment of India The
publication i the Gazette ocoured on 1% March 2004 oniy.

I urole & letter to . Shit 81l Prakash Jaiawel. Minister of State, for Home
Affairs, Goveiriment of India on 13" July 2004 requesting him to take :

positive action for prompt resolufion of the issues, (Copyenclosed)

Again onl 15° September 2004 I fefter addressed 1o you, | requested the
same thing with reference my abuve said letter expiessing my concem
regarding the delay invoived in the matter.

I am glad to tote that the Ministry of Home Affalrs, Gavernment of India
has indeed fssusd the sider for authorizing the District Magistiates 1o
grant Nationality, but has imposed an encrmous amotei payable 1
Governmenrt of India, instead of waiving the fees. Under the new fess
structure Jt would be impossible for ‘thig impoverished group to atfain
Nationality, The Home Department of Goveriment of Rajasthan has alsa
repeatedly and consistently appealed to Government of India that fhe
processing fee is very high for this 9roup  bear and conssguently shouid
be walved off. The details are &s urder -

Yo Under Sectisn 5 (1) a in which previously there were ne
payments, the feeis Rs.5000,

reviously the emount payable

Under Section 511 ¢, in which
1 the Tee is Re 10,000/ now.

was Ks.800 (increassad from R

£

8. Under Beclion 5 {1} d, in which previcusly the amount payable
was Rs. 100, the fee Is Rs 3,000,

Copt P

fae

75 D E IR B
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ALL INDIA CONGRE

ASHOK GEHLOT
Geneoral Ssorefary
F-‘é‘ this jumil :
mdzaf’* Na‘fr:smais WHG oth@wﬁse are nst cz? ZeHS G* Bl

Also the Covernment of India has delegaled the power o Distrit
Fepriary z(@u%f. Kty

Magisf?@%eﬂ forone year only, which s up to 2
consider extending this diate for one more year,

With regards,

Yourg sincerely,
Sdi-
(Ashok Gehlot)

Bhri Shivrea] PatH, }
Hortble Minister for Hame Affai,
Government of Indfa,

New Delhi

Copy for necessary action pleass:

Shri Sri Prakash Jaisival,

Minister of State for Home,

Gavernmeant of India, _

Mew Dalhi

Rez No. 1517 Sl Avenue, Naw Dathi- 100071

/4
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'hardshep to these dispiaced pegr persans bl

RAJASTHAN

P
5.0, No. U
Jaipur, datedr B0

Dear Shei Chidambaram Ji,

At the out get I would like to thank you fora focusad mesting to tagkie terror

attacks, faw & order situations duriag your last visit to Jaipur on 24.3.2008.

I am now Wﬂ{:rng by bring fo your kind notice an. @'_ rstEndingdssuasol; farge
i pysters: fromiHindu/ ‘Sikbycemmunities They tame to Ingia

Pa< conflicts of 1965 and 1971 and even later. Maw ef them have

venG intentians OFf

dur:‘g rdg
madae India their home and thay ha
fgst of these ‘Pak Ousters Gre iiiterate and be
dections of sogiety. Thay are urskilled and are living under axtreme poverty.
They have been demanding Ingian citizenship to grabfe them to fake

advantage of the welfare schemes of the governmant.

‘;énd waaker

1ong o

Earlier, Ministry of Heme Affalrs.
Government, had agreed to delegate the authority to District Magistrales for
granting Indian citizanship betwagn 1.3.2004 and 28.2.2007. As meany &s
13000 Pak oustess were glven Indian citfzenshio Afiar

sroposals arg sent to Ministry of Home Affairs Tor approval. IEis

28.2.2007 all
thergfore, requested that similar delegation of ar.zther;;y to District ’\riagzstrates
could be considarad for addressing the problems of the rémaining Pak oustees

in Ralastharn.
I midy also mantion hare that ahnormal increase i the fee for granting fndian

rom Rs, 500/- to riate than g, 150007, would Causs undue
aingd aikisridections. On-

this sub_x ¢t @ wequast fas alrsady becn made to Ministry of Home Affairs by
our leflar dated 4.9.2008 to reducs the fee equivalent to the fee prevailing

citizenship,

before 11.4.2005,
I shall be gratefu£ i you could kindly intefvene to fesalve thesa lssues at the

eariiest.
Witk regards.

Yours sincarely, 5 A, P

CHIEF MINISTER

G0I, oh the reguest of the State

ing this per tod, Aftar.

N7 ) _
(Ashok Gehlof) ’” }({/ : ot %Jérﬁnh

shri P Chidamibaram,
Union Home Minister,
New Lethi.

P ST |
PS5 g »

?H}ufrﬁ

SNV /AR A

S i ¢

T
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YR | YeRtiyTa
PUBLISHED BY AUTHORITY

|, 3022] 72 faoett, vghar, fommar 23, 2016/4i 2, 1938
No. 3022] NEW DELHI, FRIDAY DECEMBER 23, 2016/PAUBA 2, 1938

UEREISES
M
T2 fewett, 23 feqwaw, 2016

FT. AT, 4132(3N)—Fwa 1T ALHIT, ANMEAT ATATH, 1955 (1955 FT 57) F 9T 16 FIT Tacd ahdl &1
TN A g0, 77 AR 3t B 5 acdliee, e, wer gee, Aererte, TS U7 Y Y9 At i fReddt w5y
ST & § ¥E Tg ARANEAT, TATRET ST T % SAeqaed® q9ad A91q ey, e, avg, S+, Tt 6w sare
(T =9 sraer § “sraaes” T AT ) & Hataa et st it arad anTawar Ata=aw7, 1955 Fir o<1 5 & refi= fareft
ZTh T T % ANE & & H TS0 & (70 AT 6777 6 % tefid 2efi=ahaor T/ & e & o saeFaea
Rt a1 e Terierd gmer ft ST R ST —

@) e e F Hay § Fwewes, S afgwiar F faw sraed 9o €9 F FarEt g
(i) BTERTE 57 § AT

(i) ST TST H AGHITATE, M TAqT Fog;

(iii) WeT TR A F YT TAT TR

(iv) FETITSE 5T | AT, {FES, O 9T 370,

(V) TTSTEAT T H TR, SFAHT TAT ST

(vi) ST 39T 15T | TGS, AT

(vii) feeeft #ar o &= | afsret faeett o aferft faee; e

@) =T (F) F AfF T A AT DAl F GFg H ST AT FF To@AA H, FATRAT, g GwnT #r afa,
et srferspTiaT & fiav saes qo &7 7 f[{amt )
5884 G1/2016 @)
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ARTREFRAT =W, 2009 5 (3890 38% 99970 3FT a7 Fgl 971 &) F TS & AqE0 H [Hedtortad aat &
FeTed-

() IFT AWt F Tefie arereE g ATA % ANIGE % € H TR0 AT A o AR & & # qofrgsheor
THTOTO ST 3T S 3 forT seree ateerTe s T S,

(@) AT T TATIA, FATRATT, FAFeL AT A= FIT DEAT U 757 T IT ATT-A1 F6AT S0 A7 srera=
U I HeTed FOTE et qHT T U " Uy FIE A0,

@) AreaF T IULFAAT & ATHAe=AT % forw, Tfeafa, Ferses uar afea 61 aed® G0t a6y = w1
THAT & TAT I YA & [o70 IH ATAGH FT Fea 1T TLHTE FIT 7 Hael H AT TN 6 i quferd qeame  fow
FAT ST sTufera 2, ErhT- feeafort F forg za wehre it vSrteaat iy Ataere Ui F

() e () # Ifeataa usitaat it EFr-feafat w1 UHT TSt g sidrsT e R S # 9T 3w,
TorTfRurfa, Ferera? roraT af=a, AT Fed o Gt FT STl FIT AT 2

()  FafRfa, Feree @ qi=a g7 aa® Hf SUIFAAT % Hael § Ao 2l ¥ SaaH Hl TSTES w0 sam
ZofTshToT YT ST T I AT i ARTERAT &1 i STy a7 39 Rawt § aenfatea are ®, i,
FHAFEL AAAT THF T SEATATLA TTEETHTOT THTTS AT 9TTHTOT STHTOTTS AT FhAT ST0sIT,; 3w

(=) IFd TATHT F SATHOT § FeAFe AT Ai=d FTIT UH VAT TASTET FATAT SATOAT FSH#H 91T & A0 & &9 F
TH YHT Toreeiahd ooaT Sefiashd sl F7 s30T JAT 39 Toea i Uk T U T rar soft e &
ara & &7 srafer F Fiaw Fex TR F U FE ST

2. = afreer § fAfdee sxfrat & araa ared it ARTEAT & forw @it sraadt #7 ST Fea T G F e dted g,
TH ATGLT F TSI H T F S Tgot, TATRATT, Fesl T TLhTT FIT FeAda? AT T il iqied FRam STosm|

3. TqZ AT TSI § TH AL o TH AT A & &7 99 it &ty  forw wg=q g
[FT. &. 26030/266/2014-3T% &1 (F7.37.)]
Ther e, | ata

MINISTRY OF HOME AFFAIRS
ORDER
New Delhi, the 23rd December, 2016

S.0. 4132(E).—n exercise of the powers conferred by section 1éhef@itizenship Act, 1955 (57 of 1955), the Central

Government hereby directs that powers exercisablé, iigr registration as a citizen of India undertg@t 5 or for grant of certificate
of naturalisation under section 6 of the Citizenshipt, AL955, in respect of any person belonging to minocitynmunity in

Afghanistan, Bangladesh and Pakistan, namely, HirBikis, Buddhists, Jains, Parsis and Christians ifinénés Order referred to as
“the applicant”), residing in the States of Chhattisg&ujarat, Madhya Pradesh, Maharashtra, Rajasthab/gadPradesh and Union

territory of Delhi, shall also be exercisable by—

(a) the Collector, within whose jurisdiction the &pant is ordinarily resident, in relation to the dists of—
i) Raipur in the State of Chhattisgarh;

ii) Ahemdabad, Gandhinagar and Kutch in the Stat8ghrat;

i) Bhopal and Indore in the State of Madhya Préxles

v) Jodhpur, Jaisalmer and Jaipur in the State cédRlaan;

(
(
(
(iv) Nagpur, Mumbai, Pune and Thane in the State ofdviadhtra;
(
(vi) Lucknow in the State of Uttar Pradesh; and

(

vii) West Delhi and South Delhi in the Union terrigasf Delhi; and
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(b) the Secretary of the Department of Home of theteSor the Union territory, as the case may be, withimsgh
jurisdiction the applicant is ordinarily resident,ridation to districts not covered under clause (a),

in accordance with the provisions of the CitizenshipeRuR009 (hereinafter referred to as the said rules), suijebe following
conditions, namely:—

(A) the application for registration as citizen oflia or grant of certificate of naturalisation as @tizof India under the
said rules is made by the applicant online;

(B) the verification of the application is done sitaneously by the Collector or the Secretary, as the wagebe, at the
district level and the State level and the applicatiow the reports thereon shall be made accessiblgltamaously to the
Central Government;

(C) the Collector or the Secretary, as the case neayriakes such inquiry as he considers necessary fertaising the
suitability of the applicant and for that purposewiard the application online to such agencies for vetiiim and comments as
may be required under the instructions issued by tmgr&leGovernment in this regard;

(D) the comments of the agencies referred to in clgG3eare uploaded online by such agencies and acoedsilihe
Collector or the Secretary, as the case may betten@entral Government;

(E) the Collector or the Secretary, as the case maprbéeing satisfied with the suitability of the appfit, grant him
the citizenship of India by registration or naturalisatand issue a certificate of registration or natsatibn, as the case may be,
signed by the Collector or the Secretary, as the cageb®, in the Form as prescribed in the said rules; and

(F) the Collector and the Secretary shall maintain &teg in accordance with the said rules, contairtheg details of
persons so registered or naturalised as a citizend@d Bnd furnish a copy thereof to the Central Govemmmwithin seven days
of such registration or naturalisation.

2. All applications for citizenship of India in ygact of persons referred to in this Order, which is pepdiefore the Central
Government immediately before the publication of tigler in the Official Gazette, shall be transferrgdte Central Government to
the Collector or the Secretary, as the case may be.

3. This Order shall be in force for a period of tworgeigom the date of the publication of this Order ia ©fficial Gazette.

[F. No. 26030/266/2014-IC-1l (S.0.)]
MUKESH MITTAL, Jt. Secy.

Uploaded by Dte. of Printing at Government of iBliress, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publicationslhb&10054.
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| 4172] 73 faoett, FUar, STeRER 24, 2018/@IdH 2, 1940
No. 4172] NEW DELHI, WEDNESDAY, OCTOBER 24, 2018/KARTIKA 2, 1940

[ HATT
e
TE faeeft, 23 arrqae, 2018

HIL3T. 5377(3N).—F==T TCHIL, AWRAT ATATTH, 1955 (1955 FT 57) FT €T 16 T Ta
IRl T ST FXd g0 g [Haer <dt § & S, T, 9ea9eer, Hgirg, e, 39T T39T Tl
3iY faoet &9 1T & § T8 T2 STHRITEdT, AT ST ITHhed e & seudeds quary aiq &g, e,
dig, o9, Tt o gETs (B 28 amaer § “araas” FEr AT ) § Hatdq et st B arad anrnan
arferfaam, 1955 it gmer 5 % i et =7f<h it A7 % AN F €T § L6 % g a1 9T 6 F
e 2R ToT THTOTS (a7 % forT Toiehed orferat 1 fMsrfertera grear o s B strom -

(F) 1 et & "ey § serrex, foereht stferartiar & oftav snaes arameor &9 8 fFert 8 -
(i) =T ST § T
(i) T ST | AZHETATE, M 997 9
(ill) FET T TroT H AT qT TR
(iv) TETITE ST H AETIL, HEEE, O AT 3
(v) TTSTEAT TT | SITeY, SEaAAT a97 ST,
(Vi) ST TR T § @S | 37
(vii) Taeett 5 7o & | afsrdT fooett qur stemft feeht ; sfiw

(@) B (F) F AT T A AT At F Hay §, ST AT EH ST 49 |, TATRAN, T2 FAAwT A,
rerehr srfersmriar o frav sreres e & 9 FHarEt g,

anTiERar =W, 2009 (F& =0# =89 T2Tq 3% F9 Fgl T ) F Iuaei & orqaw Faferfea odt %
eI TART T SITORT, o7t -

6200 G1/2018 o
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(%)

(=)

(®)

)

T 9T % A9 saas 510 AT & AN & &7 § TSTe 0T AT AT % AW 6 &
T oot yHTOTTS weTe U S F [T enEee enAerg AT S

ATAEH HT TATI, TATRA, FAFeL ATGT T g7 ST T T TIT 9 qTT-ATT AT
STTORTT T 3ae Ue IAH Tatad NI Feaid TTHR1T T UFH A7 AT T I ST
FIE AT,

Ararah i IURAT i srtaiAEa w3 % forw, anfRaty, FaFes surar afza s=r aaegs
qEE AHT AT FIACAT TAT I/ A F o0 I9 s0a@T U Az U Awwmao
AT Hi7 feeafirt % forg GSmm ot Ueft st qut e ¥ o st 21 o) o Hay
Feal T LRI FIET GHT-T0T I L A9l FT Farerd T AT G5 T &7 A Jer g
FBIT AT FohaT SATOAT;

Tz (1) § Sfeaterd sty v feafSy v 08 sf Sl grar snaerse sverre B S
2 qIAT T7g, TATRATA, FAFEL ATAT T 3T Fra T LR Fl ITAH FLAT AT ¢,

TATRATT, FAFET ATAT =G AATH/AEGHT Hl ITLHAT F Hag § HqE I T
ATAEH/ATATSHRT Tl TIOTEL RN STAT N IAHLUT FIT AT il ARTIHAT T&TH FT 30T Ih
et ® ot AR 9=T § sAarea qed ¥ 990 70 | qiud o, ORI, Faael T
Ttz greT gearafya, Fomteafa, oo ar efrawzor &7 yHTore ST w4,

ITH (FIHT % SATAT, FeAFeL 3T q=d Z1 Th Aared/ Rired & arg-ara qifa® Torees
ot 7@ ST S| 9T o ANE F &9 § TH TR Aoreeiad a9aT qefiasha A=ea1 #1
SAT T T I Tforeex it Uk Wid U8 Toredisheor srerat aefiarseor & ara faq it safar =
¥ el ALHTT T TSl STOAT |

2. Tg aaer faAts 22 fawaw, 2018 | Y T SlI¥ STl SAT39T O o Tl

[T, &. 26030/266/2014-3T5%-11 (T3]
srfaer i, |9 af=a

MINISTRY OF HOME AFFAIRS
ORDER
New Delhi; the 23rd October, 2018

S.0. 5377(E).—In exercise of the powers conferred by section 16 of the Citizenship Act, 1955 (57 of
1955), the Central Government hereby directs that powers exercisable by it, for registration as a citizen of
India under section 5 or for grant of certificate of naturalisation under section 6 of the Citizenship Act, 1955,
in respect of any person belonging to minority community in Afghanistan, Bangladesh and Pakistan, namely,
Hindus, Sikhs, Buddhists, Jains, Parsis and Christians(herein this Order referred to as “the applicant”),
residing in the States of Chhattisgarh, Gujarat, Madhya Pradesh, Mahahrashtra, Rgjasthan, Uttar Pradesh and
Union Territory of Delhi, shall also be exercisable by-

@ the Collector, within whose jurisdiction the applicant is ordinarily resident, in relation to the districts

of—

(i)

Raipur in the State of Chhattisgarh;

(i)  Ahemdabad, Gandhinagar and Kutch in the State of Gujarat;
(iii) Bhopa and Indore in the State of Madhya Pradesh;

(iv) Nagpur, Mumbai, Pune and Thane in the State of Maharashtra;
(v) Jodhpur, Jaisalmer and Jaipur in the State of Rajasthan;

(vi) Lucknow in the State of Uttar Pradesh; and

(vii) West Delhi and South Delhi in the Union territory of Delhi; and
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(b) the Secretary of the Department of Home of the State or the Union territory, as the case may be,
within whose jurisdiction the applicant is ordinarily resident, in relation to districts not covered under
clause (@), in accordance with the provisions of the Citizenship Rules, 2009 (hereinafter referred to as
the said rules), subject to the following conditions, namely:-

(A) the application for registration as citizen of India or grant of certificate of naturalisation as
citizen of Indiaunder the said rulesis made by the applicant online;

(B) theverification of the application is done simultaneously by the Collector or the Secretary, asthe
case may be, at the district level and the State level and the application and the reports thereon
shall be made accessble simultaneously to the Central Government on online portal;

(C) the Collector or the Secretary, as the case may be, makes such inquiry as he considers necessary
for ascertaining the suitability of the applicant and for that purpose forwards the application
online to such agencies for verification and comments as may be required for completing such
an inquiry and the instructions issued by the Central Government from time to time in this
regard shall be strictly complied with by the State or Union Territory and District concerned.

(D) the comments of the agencies referred to in clause (C) are uploaded online by such agencies and
accessible to the Collector or the Secretary, as the case may be, and the Central Government;

(E) the Collector or the Secretary, as the case may be, on being satisfied with the suitability of the
applicant, grants him/her the citizenship of India by registration or naturalisation and issue a
certificate of registration or naturalisation, as the case may be, duly printed from online porta
and signed by the Collector or the Secretary, as the case may be, in the Form as prescribed in the
said rules; and

(F) the Collector and the Secretary shal maintain an online/digital as well as physical register, in
accordance with the said rules, containing the details of persons so registered or naturalised as a
citizen of India and furnish a copy thereof to the Central Government within seven days of such
registration or naturalization.

2. This Order shall come into force with effect from the 22™ December, 2018 and shall remain in force
until further order.

[F. No. 26030/266/2014-IC-11 (S.0.)]
ANIL MALIK, J. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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[®1.5. 26030/266/2014-Ar=H-[I(F=- [1)(TTE.)]

MINISTRY OF HOME AFFAIRS
(Foreigners Division)
ORDER
New Delhi; the 28th May, 2021

S.0. 2069(E).—In exercise of the powers conferred by section 16 of the Citizenship Act, 1955 (57
of 1955), the Central Government hereby directs that powers exercisable by it, for registration as a citizen
of India under section 5, or for grant of certificate of naturalisation under section 6, of the Citizenship Act,
1955, in respect of any person belonging to minority community in Afghanistan, Bangladesh and Pakistan,

69



WWW.LIVELAW.IN

[9mT I—ave 3(ii)] T T WSAAT ; AFTYTT 3

namely, Hindus, Sikhs, Buddhists, Jains, Parsis and Christians(hereinafter referred to as “the applicant™),
residing in the districts mentioned in clause (a) below and the States mentioned in clause (b) below, shall
also be exercisable by —

(a) the Collector, within whose jurisdiction the applicant is ordinarily resident, in relation to the

districts of -

2.

(i) Morbi, Rajkot, Patan and Vadodara in the State of Gujarat ;

(i) Durg and Balodabazar in the State of Chhattisgarh ;

(iii) Jalore, Udaipur, Pali, Barmer and Sirohi in the State of Rajasthan ;
@iv) Faridabad in the State of Haryana ; and

V) Jalandhar in the State of Punjab ;

€)} the Secretary of the Department of Home of the States of Haryana and Punjab within
whose jurisdiction the applicant is ordinarily resident, except the district of Faridabad in Haryana
and the district of Jalandhar in Punjab, in accordance with the provisions of the Citizenship Rules,
2009 (hereinafter referred to as the said rules), subject to following conditions, namely :-

(A) the application for registration as citizen of India or grant of certificate of naturalisation as
citizen of India under the said rules shall be made by the applicant online;

(B) the verification of the application is done simultaneously by the Collector or the Secretary, as
the case may be, at the district level and the State level and the application and the reports thereon
shall be made accessible simultaneously to the Central Government on online portal;

(C) the Collector or the Secretary, as the case may be, makes such inquiry as he considers
necessary for ascertaining the suitability of the applicant and for that purpose forwards the
application online to such agencies for verification and comments as may be required for
completing such an inquiry and the instructions issued by the Central Government from time to
time in this regard shall be strictly complied with by the State or Union territory and District
concerned ; '

(D) the comments of the agencies referred to in clause (C) are uploaded online by such agencies
and accessible to the Collector or the Secretary, as the case may be, and the Central Government ;

(E) the Collector or the Secretary, as the case may be, on being satisfied with the suitability of the
applicant, grants him the citizenship of India by registration or naturalisation and issues a
certificate of registration or naturalisation, as the case may be, duly printed from online portal and

signed by the Collector or the Secretary, as the case may be, in the Form as prescribed in the said
rules; and '

(F) the Collector and the Secretary shall maintain an online as well as physical register, in
accordance with the said rules, containing the details of the person so registered or naturalised as a
citizen of India and furnish a copy thereof to the Central Government within seven days of such
registration or naturalisation.

This Order shall come into force on the date of its publication in the official Gazette and shall

remain valid until further orders.

[F. No. 26030/266/2014-IC-1I (VoL.IT) (Pt.)]
SUMANT SINGH, Jt. Secy.
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